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LOK SABHA DEBATES

LOK SABHA

Wednesday, December, 18 1991/Agrahay-
ana 27,1513 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

[English]
Manutacture of Commercial
Vehicles
*386. SHRI PRABHU DYAL
KATHERIA:
DR. RAMESH CHAND
TOMAR:

Will the PRIME MINISTER be pleased
to state:

(a)the names of the companies which
are manutfacturing commercia! vehicles in
the country;

(b) the annual production of each such
company;

(c) whether the demand for commercial
vehicles is decreasing year after year;

(d) if so, the reasons therefor;

(e) whether there is demand for Indian
commercial vehicles in foreign countries;
and

(f) so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
KURIEN): (a) to (f) A statement is laid on the
Table of the House.

STATEMENT

(a) and (b).The names of the major manufacturers of commercial vehicles and their
production during the last three years is as under:

1988-89 1989-90 1990-91
i) Mss. TELCO 61258 64963 81931
ii) Ms. Ashok Leyland 18909 22689 24968
iii) M/s. Hindustan Motors 1678 1644 1296
iv) M/s. Bajaj Tempo 14667 16871 16325
v) M/s. DCM Toyota 3348 3619 4312
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1988-89 1989-90 1990-91
vi) Ms. Eicher Motors 4271 4427 4829
vii) M/s. Swaraj Mazda 3215 3371 3750
viii) Mss. Mahindra Nissan 2352 2533 3952
ix) Ms. Mahindra & Mahindra 4901 4950 3193

(c) and (d). The sales of commercial
vehicles during the last three years (given
below) indicate a rising trend:

1988-89 117413
1989-90 124444
1990-91 141782

(e) and (f). Commercial vehicles are
being exported to various parts of the
world. The export of commercial vehicles
have been 5052 during 1989-90 and 5759
during 1990-91 and t is expected to go up
further during 1991-92.

[ Translation]

SHRIPRABHUDAYAL KATHERIA: Mr.
Speakaer, Sir. | would like to know through
you from the Government that how many
commercial vehicles have been exported to
foreign countries and what are the names of
those countries.

|Engfish)

PROF. P.J. KURIEN: Sir, we are ex-
pornting buses and trucks to USSR, UAE,
China, Bangladesh, Kuwait and Sri
Lanka. Trucks have been exported specially
to Sri Lanka, Nepal, Kenya. UAE and Bang-
ladesh. The export is on the increase. This
year's export figure has already been given
in the answer 0 the hon. Member's
question.We are expecting an increase in
the exports. We are expecting to export in
future 10, 000 and odd vehicles. But we are
projecting the requirements of the Eighth
Plan. Since, the Eighth Pian requirements

have not been finally consolidated, | am not
able to give the exact figures regarding our
future projected plan for exports.

[Translation)

SHRIPRABHU DAYAL KATHERIA: Mr.
speaker Sir, | would to know the names of the
countries who have asked for commercial
vehicles from the Government during the
year 1991-92 and what is the difference
between the cost of the commercial vehicles
made in India and those which are of foreign
make?

[English}

PEOF. P.J. KURIEN: Sir, this question
should be addressed to the Commerce
Ministry. The thrust of this question here is
decrease in demand of the commercial
vehicles. The hon. Member should ask a
separate question to the Commerce Minis-
ter.

[ Translation]

DR. RAMESH CHAND TOMAR: Mr.
Speaker Sir, would the hon. Minister be
pleased to state the percentage of total
demand ofindian made vehicles which 1s
met through exports in foreign countries and
the steps the Government is taking to in-
crease its numbers so that we may get more
foreign exchange and the demand of our
commercial vehicles may increase.

[English]

PROF.P.J. KURIEN: Sir | have already
stated in my answer that in 1989-90, our
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export was 5502 commercial vehicles and in
1991, it is 5759 commercial vehicles.

Sir, the export promotion programmes
as such are taken up by Ministry of Com-
merce. However, our Industry Ministry is
trying to improve the quality of the motor
vehicles which are manufactured by us in
order to see that they are competitive in the
international market. We also allow import of
raw materials for export oriented cgrs. We
allow, import f raw materials on conces-
sional rates.

Further, researches are going on for
fuel efficient complaints for manufacture of
cars. All these things are aimed atimproving
the quality of our products so that they match
the international standards;

Export promotion measures as such
should be undertaken by the Ministry of
Commercs.

SHRI ANBARASU ERA: Sir, | have a
reliable information that a Coimbatore based
Private limited Company had applied for
licence to produce small care fitted with
diesel engines by fixing lower price com-
pared to the Maruti cars but the government
have refused to give\ them the licence. Is it a
fact? If not, will the Government give them
the licence to produce small cars fitted with
diesel engines by fixing a lower price com-
pared to the Maruti cars?

PROF P.J. KURIEN: Sir, itis true that a
Coimbatore based firm has submitted an
application earlier for licence to produce
diesel engine cars which are cheaper also
according to the manufacturer though that
application was rejected earlier but they have
again submitted a representation which is
under examination in the Ministry.

SHRINIRMAL KANTICHATTERJEEL:
From out of these commercial vehicles there
are companies which manutacture only
LMVs, Light Motor Vehicles. Apart from Telco
all these are with Japanese collabaration,
that is those who manutacture light Motors
vehicles, that is, Eicher Motors, Swaraj light
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Motors vehicles, DCM Toyota, etc. The hon.
Minister has given the exportfiguresinterms
of cars, in terms of numbers. The question
that | want to be answered is how much
outflow of foreign exchange has taken place
because of these imports, in order to manu-
facture these car, at all stages of imports,
including the import of parts. And how much
foreign exchange has been lost, whether
there is net outgo of foreign exchange or not,
| want the figures.

PROF. P.J. KURIEN: All these cars,
light Motors vehicles which have been hav-
ing foreign collaberation have also been
exported. For the information of the hon.
Members | can give the number of cars
exported.

SHRI NIRMAL KANTI CHATTERJEE:
What is the out go of foreign exchange?

PROF.P.J. KURIEN: There is a not
earing of foreign exchange in this. There is a
net gain of foreign exchange.

SHRI NIRMAL KANT! CHATTERJEE:
What is the figure?

PROF P.J. KURIEN: For figures, I need
a separate notice.

MR. SPEAKER: You areright. Mr. Petal.

SHRI NRMAL KANTI CHATTERJEE:
Qut go of foreign exchange.

MR. SPEAKER: This question does not
concern outflow of foreign exchange.

SHRI SHRAVAN KUMAR PATEL: |
would like to know from the Government
whether it is a fact that some of the Govern-
ment vehicles factories including one at
Jabalpur have enormous capacity and can
very well manufacture commercial vehicles
with slight moditication and upgradation of
technologiy | would like to know whether the
Government plans to utilise this capacity to
augment the capacity to augment the pro-
duction of commercial vehicles.
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PROF. P.J. KURIEN: For manufacture
of commercial vehicles today licence is not
needed after the new industrial policy. Al-
ready we have a certain installed capacity
and which has been aimost not fully utilised.
Therefore, we do not think that there is any
need for any additional capacity for manu-
facturing light commercial vehicles.

[Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, | would like to know from the
hon. Minister whether it is not true that the
production in both areas i.e. the production
of light commercial vehicles and medium
and heavy commercial vehicles has de-
creased during this year from April to Octo-
ber. The production of medium and heavy
commercial vehicles rose by 26.4 per cent
during the same period last year, whereas
this year it has gone up by 8.2 per cent only.
Last year, whereas there was an increase of
24.4 per cent in commercial vehicles, this
year t has increased by 2.9 per cent only
during the corresponding period. | request
the hon. Minister to present the figures, at
least the figures of this year, since | have the
documents in which these are published by
a private agency named Centre for Monitor-
ing Indian Economy wherein it has been
stated that:

in the case of ight commaercial vehicles,
their sales during the period from April to
October 1991 were lower compared to those
in the comparable period of 1990 in respect
of Baja) Tempo DCM Toyota, Eicher Motors,
Mahindra Nissan, Mahindra, Swaraj Mazda.
While the sales of Ashok Leyland during the
period under review remained stagnant,
excepting Telco, no othercompany has been
able to selithese vehicles atthe samerate as
it did last year.

[ Translation)

1 would like to know whether you have
the latest data ? i so, why are you not
informing the House about it?
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PROF. P.J. KURIEN: Yes. There is
certainly a decline in the rate of growth of
production. But | would like to inform the hon.
Member that compared to last year with
regard to commercial vehicles there is a
growth. The number of commercial vehicles
produced has increased. There is a certain
growth. (/nterruptions) | will explain. Please
listen There is agrowth. Butthere is adecline
in the rate of growth. 1 will give the
number...(Interruptions)

MR. SPEAKER: Let us distinguish be-
tween growth and rate of growth. These two
things are different.

PROF. P.J. KURIEN: If you allow me, |
will explain it. Let me first give the
figures...(Interruptions) Inthe year 1991, the
rate of growth was 15 per cent compared to
the previous year. And whereas in the year
1991-92 for commercial vehicles, up to April,
the rate of growth is 5.5. per cent compared
to the corresponding period of the last year.
| will give the exact number also.

In 1989-90, the number of commercial
vehicles produced is 1,25,051. in 1991, the
total number of commercial vehicle is
1,44,556. The rate of growth is 15 per
cent.Then, comingtothis current year, 1991-
92, upto the October month, the production
1s 82,474. The number in the corresponding
period of the previous year is 78,042. The
increase is 5.5 per cent. So, in absolute
terms the number of commercial vehicles
has increased from 78,000 to 82,000. But
when compared to the last year, the rate of
growth has declined from 15 per centto 5.5
per cent.

MR.SPEAKER: Question no. 387 is
transferred to the Finance Ministry.

Land Acquired Under Urban Land
Celling Act, 1976.
*388. SHRI P.P. KALIAPERUMAL:
KUMARI VIMLA VERMA:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:
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(a) the total area indentlified under the
Urban Land Celling Act, 1976 since its
commencement, State-wise and year-wise,

(b) the total area acquired and distrib-
uted/allotted among the economically weaker
sections, and

{c) the nu-ber of persons thus bene-
fited?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILAKAUL) (a)to
(c) A Statement i1s laid on the Table of the
Sabha

Sir, the Total area identified under the
Urban Land ceiling Act is 2,16,537 79 hec-
tares and the Central Act is not in force in the
states of Nagaland, Stdam Tamil Nadu and
Jammu & Kashmir as they did not adopt this
Central Act

Th land acquired and distrusted among
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the economically weaker sections was
10,373 53 hectares and this allotment is
made by the state

The number of dwelling units envisaged
in the scheme 1s 3,19,951 And of these are
five in a family, then 15,99,725 persons will
be benefited by this

STATEMENT

(a) to {c) The details of the estimate of
excess vacant land, the extentof vacantiand
physically taken possession of by the State
Governments/Union Territories and the
number of dwelling, untts envisaged in the
approved schemes and the extent of land
covered by the approved schemes in hec-
tares under Section 21 of the Urban Land
{Ceiling & Regulation) Act, 1976 for weaker
sections of the society as received from state
Governments/Union Terrtones is explained
inthe Annexure Such information year-wise
is not compiled by Government of india
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SHRI P.P. KALIAPERUMAL: What are
the reasons for the poor performance in the
implementation of this Act?

SHRMATI SHEILA KAUL: Well, certain
problems keep on cropping up. And it is
correct tQ say that it is not what we would like
it to be. Certain problems have arisen be-
cause we do not get enough land; land is not
there that can be distributed. And then litiga-
tion will take place. And because of litigation,
everything is hampered.

[Translation)

KUMARI VIMLA VERMA: Mr. Speaker
Sir, by going through (a) and (b) parts of the
hon. Minister’s reply, it seems that 5 per cent
land has been acquired. She has stated that
the land cannot be acquired due to litigation
involved. | would lke to know from the hon.
Minister if she is thinking to amend this act for
this purpose and while doing so will the
suggestions in the interim reports of the
National Commission on Urbanisation and
Centra! Council for Rural Development and
Urban Development and the recommenda-
tions made at the meseting of Ali India Council
of Mayor held in 1989 be taken into consid-
eration. Is there is a proposal to distribute
land to the widows of middie class families
and war widows on priority basts.

[English)

SHRIMATI SHEILA KAUL: State Gov-
emments, different organisations, important
people and others have suggested amend-
mentto this Act. Their views are being exam-
ined in detail and proposals are being modi-
fied. About widows and others who are in
need of this, different State Governments
can take up this matter because i is the
States that distribute and allot lands.

[ Translation]

SHRI ANNA JOSHI: Mr. Speaker Sir,
the first part of my question is th -t the com-
mon people snould gat land 1o construct thew
houses and for this purpose an Act has been
enacted. To achieve this objectuve Govern
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ment wish to make some amendment and
for that a committee has been set

up...(Interruptions)...

MR. SPEAKER: He has just replied, a
minute back.

SHRI ANNA JOSHI: What are the de-
tails of those recommendations? Secondly,
does the Central Government wish to give
directions to the State under this Act to
distribute surplus land to the people immedi-
ately.

SHRIMATI SHEILA KAUL: | have re-
plied to your first question.

[English)

SHR! ANNA JOSHI: what are the exact
recommendations of the Committee?

SHRIMATI SHEILA KAUL: This is a
long one. | will lay it on the Table.

MR. SPEAKER... You can go to the
second part of the question.

[ Translation]

MR. SPEAKER: What would you like to
4o for the distribution of the excess land?

SHRIMATI SHEILA KAUL: The excess
land can be distributed for the welfare of the
people. We have been asked to bear it in
mind. We teel that those who are suttering or
those who need land for their business or
industry shouid be provided tand under that
Act.

SHRIMATI KRISHNA SAHLI:... (lnter-
ruptions)

Mr. Speaker sir,the hon. Minister has
said that the State government have been
given direction in this regard | would like to
know how far those directions have been
foliowed. Can there be a time bound pro-
gramme for it.

SHRIMATI SHEILA KAUL: | would lke
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to inform the hon. Member that we have not
given any directions. It is their duty and they
will do it... (Interruptions). ..

SHRI RAM NOHOR RAL... (Interrup-
tions) Mr. Speaker Sir, | would ke to know
from the hon. Minister the quota fixed for
scheduled Castes and Scheduled Tribes in
the surplus land which is going to be distrib-
uted. What is the percentage and names
Harijans and Advasi’s to whom it has been
given...(Interruptions)...

MR. SPEAKER: What is the quota fixed
for Harijans and Adivasi's?

SHRIMATI SHEILA KAUL: There is
provision for weaker sections which includes
these categories also.

[English]

SHRI MURLI DEORA: The hon. Minis-
ter has said in her reply that out of 2.16 lakh
hectares of land, less than 10,000 hectares
of land has been acquired. That comes to 5
per cent of the total surplus land available.
Then out of that also for only 4496 hectares
of land schemes have been sancticned.
That comes to less than 2.5 per cent of the
total area available. This shows, that since
1976 this Act has totally failed. In view of the
liberal policy of the Government, may | know
from the hon. Prime Minister whether he will
consider to scrap this Act totally since it has
not achieved anything what it was intended
for. Secondly, this is a Central Act. This is not
an Act made by the state govemments. So,
the central Government has to amend or
scrap this Act. What is the Minister’s reply to
that?

SHRIMATI SHEILA KAUL: We will go
by the views of the House.

international Treaty on Rights over the
Ocsan

*389 SHRI MANORANJAN BHAKTA:
Will the PRIME MINISTER be pleased to
state:
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(a) whetherthe Governmenthave signed
any international Treaty on rights over the
Ocean;

(b) if so, the salient feafures thereof;

(c) whether the Government have any
plan to explore the sea for natural wealth in
the Bay of Bengal,particularly in the sea
around the Andaman & Nicobar Islands;

(d) whether any scientific research has
been conducted in this regard; and

(e) if so,theresults of such research and
the possibility for future exploitation?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

(b) The United Nations Convention on
the Law of the Sea was adopted on 30th
April, 1982 and India is a signatory to the
Convention. It establishes a comprehensive
framework for the regulation of all ocean
space. It contains provisions governing in-
ter-alia, the limits of national jurisdiction over
ocean space, access to the seas, naviga-
tion, protection and preservation of the marine
environment, exploitation of living resources
and conservation, scientific research, sea-
bed mining and exploitation of other non-
living resources and the settlement of dis-

putes.
(c) and (d). Yes, Sir.

(e) A Statement is laid on the table of the
House.

STATEMENT
Exploitation of living resources

Exploration and exploitation of living
resources in the Indian Exclusive Economic
Zone which included Bay of Bengal and
Andaman and Nicobar Sea is carried out by
surveys undertaken by the research and
survey vessels of the Department of Ocean
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Development, Fisheries survey of Indian and
Central Marine Fisheries Research Institute.

The surveys carried out so far have indicated
an annual exploitable potential of marine fish
of about 10.9. lakh tonnes in Bay of Bengal
and 1.61 lakh tonnes in Andaman and Nico-
bar seas. The recent trawler survey of fisher-
ies survey of India in Andaman sea located
grounds of deep sea spear lobster in exploit-
able quantity.

2. The future programme includes sur-
vey of pelagic resources of Bay of Bengal
and Andaman Sea and survey of surface
swimming tunas of Andaman and Nicobar
Islands by oceanic purse seining.

Exploration of Non-Living Resources

3. The Geological Survey of India com-
pleted survey for non-living resources in
about 63% of Indian exclusive economic
zone which covers Bay of Bengal and An-
daman and Nicobar Islands. The survey
revealed the following:

(i) Extensive patches of multi-
placer sands like ilmenite,
rutile, zirocon, monazite in
the near shelf domain of

Orissa and Andhra coast.
(ii) High grade lime mud oft
Pentakota in Andhra
Pradesh, and
(i) Indications of anomalous

concentration of base met-
als (copper, lead and zinc)
in thin layers in Andaman
Sea.

4. The future programmes included
search of placer minerals within the territo-
rial waters and geo-chemical sampling for
possible sources of categenous hydrocar-
bon along continental slopes.

5. The Ol and Nautral Gas Commission
are offering three of shore blocks in West
Bengal and elevenin Andamans inthefourth
round of exploration for oil and gas inthe Bay
of Bengal and Andaman Sea areas.
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SHRI MANORANJAN BHAKTA: Mr.
Speaker, Sir, we have already exhausted
the exploration of the minerls in the land and
now there is need to exploit more the seabed
wealth for the mankind. In view of thiswhether
the International Treaty on Rights Over the
Ocean including the equitable distribution of
wealth among the developed and develop-
ing countries has beentaken into considera-
tion and which are the countries who have
signed the Treaty? Out of 54 million sq.kms.
seabed, what is the area that lies in India?

SHRIMATI MARGARET ALVA: Sir, the
Convention on the Law of the Sea was
adopted in 1982 and was signed by 130
countries. But, in order that it might come
into force, it is required that at least 60
countries should ratify the convention. Only
49 countries have ratified it as yet. There-
fore, the seabed Authority which was envis-
aged under the Convention has notyet come
into being and because of that | must say that
all that was envisaged has not become
possible internationally. India has also not
yet ratified the convention.

About the area, as you know, under the
law, we do have the exclusive economic
zone and you have certain laws governing
the area which is not under us.

SHRI MANORANJAN BHAKTA: Sir,
what | wanted to know was whether equi-
table distribution between the developed
and developing countries has got any place
in the Treaty?

MR. SPEAKER: 1t is the common heri-
tage of mankind.

SHRIMATIMARGARET ALVA: Yes Srr,
provided the Convention is ratified by suffi-
cient number of countries and the Seadbed
Authority comes into being. Under the
Convention,once it comes into being, there
are two important provisions. Firstly, 50 per
cent of the funding has to be done by the
~~nmber countries themselves. Secondly,
“1ere is provision also for sharing of techno-
logic which is developed by any of the coun-
‘r1@s, so that the others could benefit from it.
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Probably this is the reason why none of the
industrialised countries, (seventeenofthem,)
have not yet ratified this Convention which
means there are reservations about sharing
boththe resources required and the technol-
ogy developed withthe other countries of the
world.

SHRIMANORANJAN BHAKTA: Sir, part
ii) of my question was not properly replied.
The hon. Prime Minister is also here. He can
better say the position whether the Interna-
tional Treaty on the right of the Seabed does
include the equitable distribution of the sea-
bed wealith between the developing coun-
tries and developed countries, whether that
has a place in the International Treaty?

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAQO): That is the intention of
the convention. It is a different matterthatthe
Convention has notcome intoforce. She has
already explained why probably it has not
come into force. (interruptions)

(Interruptions)

MR. SPEAKER: No, no. It cannot be
allowed like this. You have not utilised your
right properly.

(Interruptions)

MR. SPEAKER: Shri Jena, let Shri
Bhakta ask the question.

SHRIMANORANJAN BHAKTA: Sir, the
Geological Survey of India has undertaken a
survey in the sea-beds around Andaman
and Nicobar Islands and collected 75 samples
within a depth ranging from 500 to 2, 500
metres in the sea-bed and that indicated the
availability of copper, lead, zinc and may be
gold in the sea-bed around Andaman and
Nicobar Islands. In view of this, | would like
to know whether the Government will con-
sider opening one office of the Ocean Devel-
opment Department in Andaman & Nicobar
Islands 10 underake in depth water study at
a depth of more than 2, 500 metres and
above in the sea-bed areas around An-
daman and Nicobar Islands.
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In the reply it has been stated that the oil
exploration work would take place and rele-
vant places have been identified for An-
daman and Nicobar Islands. | would like to
know whether the Government is going to
give contracts for this to any foreign com-
pany and if that be so, how many firms will be
given contracts in Andaman and Nicobar
Islands?

SHRIMTI MARGARET ALVA: As far as
oil exploration is concemed, | may say that it
is off-shore drilling facility. We have no inten-
tion, at the moment, of locating any thing in
the Andaman and Nicobar Islands. lt is only
at the exploratory level for which bids have
been called for by April, 1992 and the
QO.N.G.C. would be able to give other details
about it.

As far as sea-bed exploration is con-
cerned, most of the work is being done
through specialised ships which are survey-
ing and studying the ocean-bed and examin-
ing what has been explored. A Centre for
Ocean Development has recently opened in
a small office in Andaman and Nicobar Is-
lands. The provision is there. It will be ex-
panded as and when the time is ripe.

SHRI SRIKANTA JENA: In our exclu-
sive economic zone non-living materials like
Elumanite, Zarcum and Gypsum etc. have
been identified to be available in the Bay of
Bengal. | understand all these non-living
resources have been identified. | would like
to ask the hon Minister whether the Govern-
ment of India is planning to exploit all these
resources for national utilisation?

SHRIMAT!I MARGARET ALVA: The
resources have now been discovered in
certain areas As | said earlier, when we find
them to be economically viable to exploit
them, the concerned Departments and oth-
ers will take up the work | may mention, for
instance, that this Department does the
exploratory work, develops the necessary
technology and then the concemed Depart-
ment, takes up the specific planning and
follows it up. For instance, the Atcmic En-
ergy Department does have provision for
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rare earths. We have plants in Kerala and
Tamil Nadu which are already doing this.
Therefore, atthe moment | would not be able
to say who is going to do what.. The explora-
tory work has been done Certain areas and
locations have been identified and follow-up
work, work as the technology etc. is to be
done. As and when funds and other things
become available, it will be exploited com-
mercially.

SHRI VUAY NAVAL PATIL: Sir, for
exploration of the sea-bed research and
flora and fauna, way back in 1980-1981
three vessels were purchased at the cost of
about Rs. 100 crores and work done by them
is not promising. That is what | feel. Whether
the Hon. Minister will ask for more funds in
the Eighth Five Year Plan for research and
survey of the sea-bed and also whether
there will be efforts made for getting the
signature of fifty per cent countries for final-
ising the treaty because it is very important
for a country like India where there is a Vast
sea coast and around Andaman and Nico-
bar Islands from where we can go further
deep, say 450 kilometres,as exclusive eco-
nomic zone, for survey and exploration and
exploitation. | want the details from the hon.
Minister,

MR.SPEAKER: The Ministers always
ask for more funds from the Finance Minis-
ter.

SHRIMATI MARGARET ALVA: Sir, in
the Eighth Plan Rs, 235 cores has been
requested for the entire programme and we
hope that we will be able 1o get what we
require. As far as the ships that are with us,
| mean,with the various depariments the
Member said that they have not been of
much use . But we feel that they have been

doing very good work.

SHRIVIJAYANAVAL PATIL: They have
not been utiised properly.

SHRIMATI MARGARET ALVA: They
panment has some survey vessels, the
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Department of Ocean Development has
come, the Geological Survey of india has got
its own infrastructure, and therefore, they
have been used by different departments
and they have got their own equipment as
per their requirements. Two types of vessels
are required, one for the coast and another
fordeep sea. There are two types of vessels
which have been used and we have made
provision for improving the infrastructure on
this front in the Eighth Plan.

The hon. Member asked i the SOth
signature for the ratification would be ar-
ranged by us. | want to tell the hon. Member
that we require 60 signatures, and not 50 for
the convention to come into operation.

SHRIJASWANT SINGH: Mr. Speaker,
Sir, the hon. Minister of State has informed
us that so far as the Convention is con-
cemed, amongst the non-ratifiers and non-
signatories to the Convention is India. We
have also not ratified the Convention. | would
like to understand from the hon. Prime Min-
ister or the hon. Minister of State as to what
is holding up of ratification of the Convention.

Further, so far as the E.E.Z. is con-
cerned, the Indian exclusive economic zone
had been fully delineated and if we had not
fully delifheated it, what are the areas where
we had not delineated it? For example, the
New Moore Island is an area of dispute.
Where have we notdelineated it and for what
reason?

SHRIMATI MARGARET ALVA: Sir, we
have had our reservations also about some
pithe provisions of the Convention. We have
not ye! ratified it and as | said, one of them is
that once the Treaty is ratified, then all the
technology hasto be shared among allthose
who are Members and we are yet develop-
ing our own indigenous technology investing
our own money; and none of the industrial-
ised countries,. 17 of them, have ratified i,
which means that they are also not prepared
10 share either the funding or the technology
which is developed by them. And theretore,
unless all of us are prepared to do it together,
we feel that there is no point only our rushing
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into it ahead of those who really have that
technology.

Sir, as far as the demarcation of the
Exclusive Economic Zone is concerned, |
think we do not have a problem about that. i
is the second part of it and that is the Conti-
nental shelf which really requires to be
mapped to show how much of it really comes
under our exclusive control. This work is
going on, parts of it have been completed,
the rest if it are still under survey.

SHRICHANDRA JEET YADAV: Sir, my
question is regarding the Exclusive Eco-
nomic Zone of India. From the answer it is
clear that there are five agencies which are
doing the survey and exploration work- the
Department of Ocean Development, Fisher-
ies Surveys, Central Marine fisheries, Geo-
logical Survey of India and the Oil and Natu-
ral Gas Commission. Five different agencies
are doing the survey and exploration work.
According tc ail the indications which are
available, our sea beds have a very rich
wealth, but we find that we do not have
enough capacity and also necessary equip-
ment and organisation tc do this exploration
work as expeditiously as it is required. Keep-
ing this in view, I1s the government thinking to
have a coordinated department or agency?
Secondly, are they going to seek some
assistance from foreign agencies where
required high technology and equipments
are made available for the exploration of this
sea-bed wealth?

SHRIMATI MARGARET ALVA: Sir, |
will start by answering the last part of #t first.
For off-shore oil exploration we have called
for bids now from international companies
which are prepared to come both for the off-
shore Andaman and Nicobar islands as well
as for the three blocks on the Bengal coast.
These are being offered for international
exploration and exploitation with certain
conditions which wouid give the option to us
to buy 100% of the crude when it becomes
available.

As tar as the other exploration is con-
cerned, | can mention that a Working Group
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was set up by the Ministry of Agriculture for
exploration and exploitation of the fish re-
sources. This question is exclusively related
to Bay of Bengal and Andaman and Nicobar
Islands which has been put. In this area also,
Tuna and certain other fish resources like
lobsters have been discovered which could
be exploited upto the level of 10.9. and 1.3
lakh tonnes annually in these areas which
are not yet exploited. That is being done by
the Ministry of Agriculture and Fisheries
Department. We also have, at the same
time, other explorations going on, for in-
stance, for demarkating the EEZ and this
one is done by the Geological Survey of
India. Therefore, as | said in the beginning,
there are various agencies attending to dif-
ferent types of work which are going in the
off-shore areas which have been under-
taken.

SHRI CHANDRA JEET YEADAV: Sir,
My question regarding the coordinated
agency for all these works, has not been
answered.

SHRIMATIMARGARET ALVA: Sir, this
is a good suggestion which we would cer-
tainly like to consider.

Norms For Allocation of Levy
Sugar

*390. SHRI KASHIRAM RANA: Will the
Minister of FOOD be pleased to state:

(a) the norms for allocation of levy sugar
to the States;

{b) the allocation thereof to each State
dunng the current year, month-wise; and

(c) whether the government propose to
fix the levy sugar quota to the States on the
basis of population as per census of 19317

THE MINISTER OF STATE OF THE
MINITERY OF FOOD (SHRI TARUN
GOGOI): (a) Under the present policy of
partial control, levy sugar allocations to the
States are generally made on uniform norms
of ensunng 425 gms per capital monthly
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availability for the projected populations on
1.10.1986. These norms are effective from
1.2.1987.

In addition to the monthly levy quota, a
quantity 99, 950 tonnes of levy sugar is
released to States/U.Ts as festival quota
each year. The festival quota is apportioned
among the States/U.Ts in proportion to their
normal levy allocations.
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(b) State-wise quantities of monthly
levy sugar quota, additional 5% adhoc
allotment and festival quota are given in
the Statement, laid on the Table of the
Sabha.

(c) The allocation of levy sugarto Statess
U.Ts is being increased keeping in view
increased production.
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DR. SUDHIRRAY: Sir, you are not at all
allowing the back benchers to ask supple-
mentary questions.You cannotbrowbeat us.
(Interruptions)

MR. SPEAKER: This is not allowed.
Please sit down.

(Interruptions)

MR. SPEAKER: The back benchers will
have a chance now. Please take your seats.

{Interruptions)
[Translation]

SHR! TEJ NARAYAN SINGH: Mr.
Speaker, Sir, you must also give an opportu-
nity to the back-benchers to express their
views. (Interruptions) or inform us about the
time when we will be given an opportunity to
speak. (Interruptions)

[English)
MR. SPEAKER:Pleasetake your seats.
(Interruptons)
[ Translation}

SHRI SAIFUDDIN CHOUDHURY: My
suggestion is that the entire proceedings of
the House should be televised.

SHRI HARIN PATHAK- Mr. Speaker,
Sr, we always come prepared for our
speeches but always stand in queqe, waiting
for ourturn to come. You must pay attention
to this matter. (Interruptions)

SHR! HA':ADHAN ROY: Though we
enme well-prepared with our speeches but
we don't get an opportunity to ask questions
and supplementary.

{(Interruptions)

SHRI KASHIRAM RANA: Mr.Speaker,
Sir, | had asked a specific question, whether
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Government is distributing levy sugar quota
on the basis of 1987 census. (Interruptions)
| would like to point out that from the 1987
onwards the population of our country has
increased form 20 to 25%. In reply to my
question the hon. Minister has admitted that
Government is notconsidering to make 1991
as base year for distribution of levy sugar
quota. (Interruptions) Through you, | would
like to submit to the hon. Minister that even
though there is an increase of 20 to 25% in
the population of our country since 1987, the
Government is still distributing levy sugar
quota with 1987 as base year and as a result
there of there is acute shortage of levy sugar.
(interruptions) Theretore, through you, | would
like to know from the hon. Minister when
people are being denied the levy sugar, why
the Government is not considering 1991 as
base yearfor distributing sugar quota. {Inter-
ruptions)

[English)

MR. SPEAKER: Please take your seat.
Now | wili allow the back-benchers to ask
supplementaies Please be ready for this.

(Interruptions)
[Transiation]

SHRI HARIN PATHAK: Mr. Speaker,
Sir, | have not got an opportunity 1o raise
even a single question. (/nterruptions)

SHRIKASHIRAM RANA: Through you,
Mr. Speaker, Sir, | would like to know from
the hon. Minister whether any proposal to
make 1991 as base year for the distribution
of levy sugar quota is under consideration as
the population has increased from by 20 to
25% since 1987. Besides, the production of
sugar has also increased and Government
proposes 1o export sugar. Keeping in view
these aspects of sugar production, | think #t
is justifiable to make 1991 as base year for
the distribution of levy sugar quota. | would
like to know whether any such proposal is
under consideration of the Government. Is
the hon. Minister ready to accept the pro-
posal.
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[English]

SHRI TARUN GOGOI: Sir, it is a fact "

that as on today we are allocating the levy
sugar on the basis of 1-10-1986 population.
In view of the increased production of sugar
in the meantime, we have increased the
existing quota by five per cent. To meet the
requirements of levy sugar according to the
1991 Census, 1 think, it may take another
one year as the production of sugar is to pick
up and to stabilise. We can consider it next
year To meet the requirement 10 per cent
extra increase of sugar is necessary. We
have already given five per cent more.

SHRI KASHIRAM RANA: | would like to
ask the hon. Minister whether the Govern-
ment will consider to increase the quot of
sugar from 425 grammes to 700 grammes
due to the unbearable price of sugar prevail-
ing in the market.

SHRiI TARUN GOGOI: We have not
been able to increase the quota even to 425
grammes on the basis of 1991 census. It1s
under consideration. It is a partial control,
with the ratio between 45 levy sugar and 55
free sale sugar Out of the levy sugar, we
have to give the allocation to the different
States.

[ Transiation

SHRI CHHITUBHAI GAMIT: Mr.
Speaket, Sir, | would like to point out of the
hon.Minister that the sugar mills are incur-
ring heavy losses and farmers are not get-
ting remunerative price for their produce due
to the faulty sugar policy of the Government®
(Interruptions)

MR. SPEAKER' This question daes not

arise out of the main question. I | do not
allow you, you would become angry.

[English)

MR. SPEAKER: Please take your seat.
it does n~t come out of i.

SHRI BRAJA KISHORE TRIPATHY: |

AGRAHAYANA 27, 1913 (SAKA)

Oral Answers 38

would like to know from the hon. Minister
whether the norms mentioned by the Gov-
ernment for distribution of sugarinthe States
are maintained by the Government for distri-
bution of sugar. And if the norms are main-
tained then? What are the norms? Andis it a
fact that the sugar that is distributed to rural
people in comparison to urban people is less
and, if it is less, why it is less?

SHRI TARUN GOGOI: 425 grammes is
distributed on the basis of the projected
population of 1986. This is the norm of distri-
bution to all the States. There is no discrimi-
nation between one State and another.
Whatever is allocated to the State, the State
distributes. We do not come into the picture
to see whether there is any discrimination
between the urban and the rural.

DR. KARTIKESWAR PATRA: What is
the total production of sugar? Whatis the net
demand for consumption and what is the
present value in the open market? There is
some gap between the control rate and the
open market rate. What are the measures to
be taken by the Government it bridge this
gap of price?

SHRI TARUN GOGOI: The production
is 1, 19, 000 tonnes and the consumption 1S
1.15,000tonnes. There is always difference
between the control price andthe open price.
Contro! price 1s cheaper price and open
market price is determined by the demand
and supply. There ts a difference between
control price and open market price.

(Interruptions)

MR. SPEAKER: Please bear in mind
that | will allow one guestion from the ruling
party andthe other from the Opposition party

(Interruptions)
[Transiation)
SHRI ARVIND TRIVEDI: Mr. Speaker,

Sir, through you | would like to know trom the
hon. Minister as to why there is a ditference
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in the quality of the sugar which is sold at
control price and the sugar sold in the open
market. Poor people should also get the
same quality of sugar as in the open market.
We get lesser quantity because it is made
available at controlled rate but there should
be no complaint about quality of sugar and
the weighing system. It has been observed
that poor quality sugar is distributed in most
of the ration shops in rural areas. There
should be improvement in this. (Interrup-
tions)

[English)

MR. SPEAKER: Please help the Mem-
bers in the House, to put their questions, by
keeping quiet.

(Interruptions)

SHRI TARUN GOGOI: | do not agree
that whatever we give to the ration-shops is
of third quality. whatever we allot, we aliot to
the State Governments. They have got every
right to reject if the standard is below the
normal standard (/nterruptions)

[Translation)

MR. SPEAKER: Why are you interrupt-
ing others? Afterwards you would complain
that Members are not given opportunity to
speak.

[English)

MR. SPEAKER: Have you completed
your reply?

(Interruptions)

MR. SPEAKER: | know why you are
asking so many questions. But please help
me to give you a chance.

(Interruptions)

SHRI TARUN GOGOI: About his
question, | would like to say that it is the same
sugar which we allot because it comes from
the same factory.
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MR. SPEAKER: Now, the Lady Mem-
ber Dr.(Shrimati) K.S. Soundaram to put the
question.

DR. (SHRIMATI ) K.S. SOUNDARAM: |
do not want to ask any question.

SHRI ARVIND TRIVEDI: Mr.Speaker,
Sir, there is a lot of difference in the quality of
levy sugar and the sugar sold in open mar-
ket. People should get the same quality
sugar through ration shops.

MR. SPEAKER: You had raised your
hand. Now you do not want to ask your
question...No cross-talk there. Please help
other members

[Translation)

SHRI BRISHIN PATEL: Mr. Speaker,
Sir, hon. Minister has submitted that no
discrimination is done in allocating sugar to
States through Public Distributicn System to
urban and rural areas. But we know that it is
true in cause of States. | would like to know
from the hon. Minister whether Government
would issue any guidelines to the States to
the effect that no discrimation is made in
distribution of levy sugar between the urban
and the rural areas otherwise Central Gov-
ernment would cut off their shares.

SHRI TARUN GOGOI: Normally we do
give any instructions how it is to be distrib-
uted. We allot it taking into consideration the
population that is there on the basis of
1.10.1986.

MR. SPEAKER: Shri Shankarrao D.
Kale. He knows a lot about sugar.

SHRI SHANKARRAO D. KALE: The
price fixed for the levy sugar is not quie
sufficient to meet out the cost of production
of sugar. Will the hon. Minister think of rais-
ing the price of levy sugar to meet eut the
cost of production? Further, the levy price in
respect of each State is different. Will the
Minister think of bringing an equal price in
respect of all the States as far as the levy-
price 1s concerned? Will he maintain a price
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panty in respect of all the States? (Interrup-
tions)

(Interruptions)

SHRI TARUN GOGOI. The ex-factary
levy price differs from State to State. | think
the hon Member means the ex-factory price
of Sugar But * does not anse out of this
question Anyhow, | would like to State that
it varies from State to State For example, as
far as Maharashtra 1s concerned, the pro-
duction i1s higher, the recovery is higher, the
duration 1s more, the cost of production is
less Comparing to Uttar Pradesh and Bihar,
the cost of production is less in Mahzrashtra
That 1s why we fix up the ex-factory value
taking into consideration the cost of
production (interruptions)

SHRIMATI GEETA MUKERJEE Sur,
You are not calling my question

MR SPEAKER You are a front-
bencher

{Interruptions)

[Translation)

SHRI HARADHAN ROY Mr Speaker,
Sir,there are two types of rationing systems
prevalent in the country - one is statuory
rationing and the other 1s modified rationing
I the production of sugar is increasing inthe
country why cannot we distnbute the same
qualty sugar through both the rationing
systems How long would it take now?

MR SPEAKER This is not a relevant

question but even then | am allowing the
Minister

[English]

SHRI TARUN GOGOI We distnbute 1t
undormly taking into consideration the total
population We give 425 grams per head

[Translation)

SHRI DATTA MEGHE Mr Speaker,
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Sir,in Delhi, per head quota is comparatively
morethaninother States A unformity should
be maintained If sugar is distributed consid-
enng 1991 as base year then all people
would be able to get it and there would be
adequate supply (Interruptions)

SHRI TARUN GOGOI Srr, it is a fact
that Delhi has been getting a littie bit more

SOME HON. MEMBERS Why?

SHRI TARUN GOGO! ltis getting for a
very long time

MR SPEAKER Andalsobecause, Delh
has no sugarfactory ShriMeghe, Please sit
down You have asked the question and you
will get the reply

SHRI TARUN GOGOIl Sir, nct only
Delhy, there are seven such areas which get
alittle bt more Forexample, Lakshadweep,
the constituency of Shri P M Sayeed, An-
daman and Nicobar Islands from where Shn
Manoranjan Bhaktacomes and certain other
areas

Ban on Employment of Children in
Beedi Industry

‘391  SHRIMATI GEETA MUKHER-
JEE
SHRI CP MUDALA GIRI-
YAPPA

Willthe PRIME MINISTER be pleased
to state

(a) the number of children employed in
the beedi industry in the country,

(b) whether the Supreme Court has
given a jJudgement putting an immediate ban
on employment of children in beed:
industry,
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(c) it so, the details of the directive given
by the Supreme Court in this regard; and

(d) the steps being taken/poposed to be
taken for tha speedy implementation ofthese
directives?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWAR):(a)to (d). Astatement
is laid on the Table of the House.

STATEMENT

Employment of Child Labour in indus-
trial premises where beedi is manufactured
is prohibited under Section 24 of the Beedi
and Cigar Workers (Conditions of Employ-
ment), Act, 1966. Section 43 of the above
Act ‘however’ enjoins that the provisions
shall not apply to a self-employed person
manutacturing beedi in a private dwelling
housae with the assistance of members of the
tamily including children dependent on him.
‘Child’ under the above Act means a person
who has not completed 14 years of age. The
Child Labour (Prohibition and Regulation)
Act, 1986 also contains similar provisions in
respect of employment of children in beedi-
making. No statistics are available of chil-
dren being empioyed by way of assistance in
the family or private dwelling houses in beedi
making.

2. The Supreme Courtin the writ petition
No. 1262 of 1987 on November 19, 1991,
inter alia, directed as follows:

“Tobacco manufacturing has indeed
health hazards. Child labour in this trade
should therefore be prohibited as far as
possible and employment of child la-
bour shouid be stopped either immedi-
ately orin phased manner to be decided
by the State Govemments but within a
period not exceeding three years from
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now. The provisions of Child Labour
Abolition Act, 1986 should be strictly
implemented.”

3. The State Government are advisedto
ensure strict implementation of the provi-
sions of the Child Labour (Prohibition and
Regulation) Act, 1986.

SHRIMATI GEETA MUKHERJEE: Sir,
the Supreme Court's ruling was given in
1987 and it says that “employment of child
labour is prohibited in bidi manufacturing
and that it should be stopped either immedi-
ately or in phased manner to be decided by
the State Governments but within a period
not exceeding three years from now.” Al-
ready four years have passed. In the state-
ment you have asked the State Govemn-
ments to ensure strict implementation.

May [know whether you have received
any feed-back from the State Governments
and if so, which States have responded and
what was the teed back.

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
Sir, the judgment of the Supreme Court was
not given in 1987. it was given on 19th of
November, 1991. | think the hon. Member
had made a slight mistake in referring the
case number and the year. The judgment
was delivered on the 19th of November,
1991. Rtis just about a month now. We need
a little more time, to get the information from
the State Governments. Also, # is being
examined by our Legal Department. It will

take sometime.

SHRIMATI GEETA MUKHERJEE: Sir,
fthe case was registered in 1987, how come
that the Government could let i pass after
four years? May | know, what steps were
taken at that time to get the judgment on
time

SHRIP.A. SANGMA: Sk, | cannot make
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any comment on the delay of the judgement
by the Supreme Court.

[ Translation)

SHRI MANJAY LAL: Mr. Speaker, Sir,
hon. Minister has stated in his reply that
under the Act of 1966 children below the age
of fourteen years can not be employed. But
in Bidi Industry in Bihar boys of the age of
eightto ten years are also employed. Isthere
any Government monitoting agency to check
it.

[English)

SHRI P.A. SANGMA: Sir, employment
of children is not prohibited everywhere. The
employment of children is proibited only in
certain areas where it is hazardous and in
the non-hazardous areas, the children are
-allowed to be employed with certain regula-
tions, certain conditions. So, it is possible
that in non-hazardous areas, the children
are being given employment.

[ Translation]

SHRI SURAJ MANDAL.: Mr. Speaker,
Sir, | would like to know if the Government
has conducted a survey tofind outthe number
of child labourers presently employed in Bidi
industry. it has been observed that Supreme
Court has ordered the ban on child labouryet
their conditions are such that they cannot
remain jobless as they belong to poor sec-
tions of society. So | would like to know if the
Govermment has any plan under considera-
tion wherein those child-labours can get
education and earn while they leam.

[English]

SHRI P. A. SANGMA: Sir, bidi is pro-
duced in two ways. One is in the factory and
another is in the family, on contract basis.
The rolling is done by the families. As far as
the factory is concemed, we have prohiited
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employment of children in the factories. But
as far as home making is concemed, we
have allowed the children to help their par-
ents. There are children who are helping
their parents in rolling the bidis.

WRITTEN ANSWERS TO QUESTIONS
[English]
Modifications in Eighth plan Targets

*392. SHRI VUAY NAVAL PATIL:Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether the Union Govemment
propose to modify the targets of the Eighth
Five Year Plan in view of the liberalised
economic policies;

(b) if so, the fields in which modifications
are likely to be effected; and

(c) the precise details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
H.R.BHARDWAJ): (a) The Eighth Five Year
Plan is still under preparation and its targets
are yet to be finalised.

(b) Does not arise.
(c) Does not arise.

Status Paper on Revival of Sick Public
Sector Units

*393 SHRIRABI RAY: Will the PRIME
MINISTER be pleased to state:

(a) whethet a separate status paper has
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been prepared on the revival of the sick
public sector units and on the performance
of coal mines;

(b) if so, the details of each such paper;
and

(c) whether these status paper are likely
to be discussed in the Tripartite Committee
recently constituted by the Government to
safeguard the interests of labour?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHR! P.A.
SANGMA):(a)to (c). A monograph prepared
by the Department of Pubic Sector Enter-
prises has already been fumished to the
Members of the House by that Department.
The aforesaid monograph will also be dis-
cussed in the Special Tripartite Committee
constituted by the Ministry of Labour to
consider the impact of the New Industrial
Policy on the problem affecting labour and
other related matters and to make appropri-
ate recommendations.

in so far as the status paper on unecon-
omic coal mines is concemed, the paper has
been prepared for consideration in the
Consultative Committee of Parliament at-
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Units of IPCL

*394. SHRI A. PRATAP SAl:
SHRI K. RAMA KRISHNA:

Will the PRIME MINISTER be pleased
to state:

(a) the location of each unit of IPCL in
the country at present;

(b) whether there is any proposal to
start some new units of IPCL; and

(c) if so, the site selected therefor, State-
wise and the approximate expenditure likely
to be incurred thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN):(a) Indian
Petrochemicals Corporation Limited (IPCL)
is having three manutacturing units at Bar-
oda, Gujarat, MGCC, Nagothane, Mahar-
ashtra, and Thane, Maharashtra.

(b) and (c) IPCL has proposed to set up
six new expansion projects details of which

tached to the Ministry of Cecal. are given in the attached statement.
STATEMENT
Sli.No. PROJECT LOCATION PROPOSED
CAPITAL CCST (CR.)
R Poly Butadiene Rubber

Baroda Complex,Gujarat 149.2
Expansion

2. Polypropylene -do- 198.63

3. Engmeering Plastics -do- 125.62

4. Ethylene Expansion MGCC, Nagothane, 17758

Maharashtr
5. HOPE Expansion -do- 158.78

6. imegrated Gas CrackerGandhar, !.ist. Bharuch, Gujarat  3484.37

Complex
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Joint Fertiliser Venture in Jordan

*395. SHRI HARIN PATHAK: Will the
Minister of PRIME MINISTER be pleased to
state:

(a) whether an agreement has been
signed with Jordan to set up a Joint fertiliser
Venture in that country.

(b) if so, the details thereof;

(c) whether Indian workers are likely to
get employment there; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
M/s. Southenrn Petrochemicals Industries
Corporation Ltd. (SPIC) and M/s. Jordan
Phosphate Mines Ltd. (JPMC), have signed
an agreement on 12th October, 1991 for
setting up a joint venture with majority share-
holding by SPIC, to be provided mostly in the
form of plant and machinery, equipment and
technical services from India. The project is
to produce phosphoric acid phosphoric acied
equivalent 1o 2.08 lakh tonnes of P205 per
annum, at an investment of US $ 100 million.
Commercial production is expected by early
1994,

(c) and (d) Opportunities for Indian work-
force are expected to open up as a result of
the joint venture, but this cannot be quanti-
fied at this stage.

[ Translation}
Seli-Employment Programmes
*396. SHRIPAWAN KUMAR BANSAL :
will the PRIME MINISTER be pleased to

state:

(a) whether a study has recently been
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conducted to evalute the implementation of
various self-employment programmes;

(b) if so, the findings thereof; and

(c) the action proposed to be taken to
make such programmes more result-ori-
ented?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATEL): (a) The
Third round of concurrent evaluation of Inte-
grated Rural Development Programme which
is the self-employment programme in rural
areas was conducted in the States/Union
Territories for the period January, 1989-
December, 1989.

(b) The main findings of this evaluation
are as follows:-

(1) Primary and Tertiary Sectors
were areas of main thrust cover-
ing 44% and 45% families re-
spectively. In primary sector,
Dairy Units (20% coverage) were
more popular, as compared to
other schemes. In Tertiary and
Secondary Sectors, the reliance
was on shops (17% coverage)
and village industries (6% cover-

age) respectively.

(2) Atthe national level, 65% bene-
ficianies were selected in the
meetings of Gram Sabhas.

(3) In the opinion of the beneficiar-

ies, the assets provided to them

. were of good quality in 80%
cases.

(4) About 37% beneficiaries had no
overdues and 29% beneficiaries
had overdueslessthan Rs. 1000.
Thus about 66% beneficiaries
had overdues upto Rs. 1000/
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(5)

(6)

®)

&)

(10)

(1)

_This compares well with thefind-
ings of NABARD(1985) accord-
ing towhich recovery is estimated
at 69%.

At thé national level, 34% bene-
ficiaries had not borrowed any
money from private sources af-
ter acquisition or'the asset.

The assets had generated addi-
tional income {net of cost of
maintenance and repayment of
loan) of more than Rs. 2000/- in
42% cases, between Rs. 1001/-
and Rs. 2000/- in 18% cases and
between Rs. 501/-and Rs. 1000/
- in 9% cases.

The old beneficiaries had
crossed the poverty line of Rs.
3500 in 81% cases and revised
poverty line of Rs. 6400/- in 28%
cases at the national level.

Ineligible families were assisted
in 16% cases at the national level.

In 82% cases, there was no dif-
ference in the cost the asset as
per official record and its value in
the opinion of the beneficiary.
However in the remaining 18%
cases, some differences were
observed. Of these, in 9% cases
there were significant difference
of more than Rs. 500/-. This
indicates some malpractices and
leakages in the implementation,
which needs 10 be probed in by

Working capaal was not provided
1o beneficiaries in 20% cases out
of 62% such cases, where work-

ing capital was required.

After care and Government sup-
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port was not made available to
the beneficiaries in 53% cases
out of 71% cases requiring such
support.

The beneficiaries were not aware

of the Group Life Insurance
Scheme in 76% cases at na-
tional level.

(c) These findings were forwarded to
the State Govemments/UT Administrations
fornecessary corrective measures for proper
implementation of the programme. In addi-
tionthe following steps have also beentaken:-

M

1t

3

(4)

®)

Target for coverage of SC/ST
beneficiaries has beenincreased
from 30% to 50% and that of
women beneficiaries from 30%
to 40% of total families assisted
with effect from 1.4.1990.

Subsidy ceiling for physically
handicapped persons has been
enhanced to 50% of total project
cost subject to monetary ceiling
ot Rs. S000 from 1991-92 on-
wards.

The target under TRYSEM has
been increased to 4.25 lakhs in
1991-92,

Land purchase hasbeen made a
permissible activity under Inte-
grated Rural Development Pro-
gramme with effect from
1.4.1991.

Alithe Integrated Rural Develop-
ment Programme beneficiaries
from 1. 4. 1988 have been cov-
ered recently under Group Insur-
ance Scheme of Life Insurance
Corporation by way of Social
Security Measures.
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Constant efforts are being made
to step up per capita investment.

(6)

industries in Rajasthan

*397. PROF. RASA SINGH RAWAT:
Will the PRIME MINISTER be pleased to
state:

(a) The number of small, medium and
heavy industries established in the public
and private sector in Rajasthan during the
last three years;

(b) whether the Government of Rajast-
han has submitted any proposal to make
available at cheaperrates the required power
and funds for the industries; and

(c) if so, the action taken by the Union
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) Registration of units in the
Small Scale Sector is done at the district
level. However, number of small scale units
established under DIC Programme in Ra-
jasthan during the last 3 years - 1987-88, 88-
89 and 89-90 -are 3463, 5851 and 5444
respectively. These figures include not only
units in SSISector, but also other unitsin VSI
Sector as well as non-SIDO units. As re-
gards units in the organised sector, the de-
tails of Industrial units in Rajasthan during
the last 3 years are given below:-

Year No. of Industrial Licences
issued in Rajasthan.

1989 12

1990 6

1991(upto Oct.) 6

(b) and (c). The power tariffs are fixed by
State Electricity Boards which are autono-
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mous bodies under State Governments.
Other incentives are also given by State
Gov1s. to industries.

[English)
Industries Based on Rare Earth Sands

*398. SHRI N. DENNIS: Willthe PRIME
MINISTER be pleased to state:

(a) whether the Indian Rare Earths
Limited proposes to set up some industries
based on rare earth sands in Tamil Nadu;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

(b) There is aproposalto set up aMining
and Mineral Seperation project at Kudira-
mozhi in the V.O. Chidambaranar Dist. in
Tamil Nadu by Indian Rare Eatrth Limited in
collaboration with Tamil Nadu Industrial
Development Corporation for exploiting the
heavy minerals found in the beach sand in
the area.

Timing of this operation will depend on
the need, and quantity needed for further
processing in other factories producing Ti02
in the country.

(c) Does not arise.
[ Translation)

Anti-Cancer Drugs
*399 SHRI DEVENDRA PRASAD
YADAV:
SHRI RAM SARAN YADAV:
Will the PRIME MINISTER be pleased
to state:
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(a) the names of the anti-cancer drugs
being imported by the Government;

(b) whether the Government are aware
that these drugs are sold at higher prices
despite exemption from customs duty granted
for these drugs; and

(c) if so, the reasons therefor and the
remed.al steps proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND PERTIL-
IZERS. (DR. CHINTA MOHAN): (a) Under
Cancer Control Programme, Government
has not imported any anti cancer drug.
However, DGS&D placed one contract for
imported anti cancer drug namely, Bleocin
with an Indian company in September, 1990.

(b) and (c) Almost all anti cancer drugs
are out of price control. Anti cancer drugs
are, no doubt, expensive, however, no in-
stance of these drugs being sold at unrea-
sonably high prices has come to the notice of
the Government.

[English]

Aliotment of Flats under Hudco-79
Scheme

*400. SHRI BHUWAN CHANDRA
KHANDURI:Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the latest position regarding allot-
ment of flats by the DDA under HUDCO-79
Scheme, category-wise and

(b) the time by which the remaining
applicants are likely to be allotted flats?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMAT! SHEILA KAUL): (a)
The category-wise details of allotments made
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so far under New Pattern Scheme, 1979 as
reported by D.D.A. are as under.

S. No. Category Aloiments made
ason 1.12.1991.

1. MIC 20.272
2 LIG. 38,174
3. JANTA 47,919
TOTAL: 1,06,669
(including 304 evictees)

(b) Concrete plans have been formu-
lated by D.D.A. for clearing the backlog
under this scheme by 1994-95 subject to
availability of land and infrastructure serv-
ices.

Cine-Workers Welfare Fund

*401. SHRI GEORGE FERNANDES:
Will the PRIME MINISTER be pleased to
state:

(a) whether there is a welfare fund for
the cine workers;

(b) it so, the annual contribution accru-
ing to the fund and the sources from which
the conributions are received; and

(c) the detail§ of benefits, accruing to
the film industry workers from the cine-work-
ers’ welfare fund?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI P.A.
SANGMA):(a) Yes, Sir. Cine Workers' Wel-
fare fund has been constituted under Cine
Workers’ Welfare Fund Act, 1981;

(b) The Fund is financed by levy of cess
@ Rs. 1,000/- per feature film submitted for
certification to Central Board of Film Certifi-
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caton Contributions are not recervad for the
fund from any other source. The amount of
cess cradited to Cine Workers' Wettare Fund
during the last three years s as under

1988 £3 Rs 15 35 lakhs
1989-9C Rs 518 lakhs
1990 91 Rs 8.26 lakhs

{c) (i) Scholarships are being paid to the
children of Cine Workers studying from Class-
Vonwards to Post Graduation and for higher
studies in Medical, Engineering etc. ranging
from Rs 180/- to 2,400/- per annum. The
number of scholarships awarded during the
last three years are given below:

Year  No. of awardees Amount
disbursed
’ 1988-89 B 307 Rs 1.42 lakhs
1989-90 350 Rs 163 lakhs
. 1990-91 307 Rs. 1.45 lakhs

(i) An amount of Rs £5 000/- has been
paxd io 17 victims @ Rs. 5,000/- each as ex-
gratia grant to the victims of fire tragedy that
took placa on 8.2.1989 1n Mysore on the sets
ot TV Sena'THE SWORD OF TIPU SUL-
TAN®

Low Cost Housing for Poor

*402. SHRIR. SURENDERREDDY :Will
the Minister of URBAN DEVELOPMENT be
pleased to state

(a) whether Indian Americans based in
North and South Carolina have provided Rs.
1.20 crores towards financing the low cgst
housing schemes for the poor;

(b) if so0, the total amount so far raised
from other NRls for this purpose;
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(c) 1 s0, whether any concrete schemes
have been prepared;

(d) it so, the details thereof; and

(e) the ime by which the schemaes are
likely to be finalised?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): (a)to
(e). Government is not aware of any such

proposal.

Central Sclentific Instruments Organi-,
sation

*403. SHRI S.B. SIDNAL: Will the
PRIME MINISTER be pleased to state:

(a) whetherthe Central Scientific Instru-
ments Organisation has indigenously devel-
oped a medical Linear Accelerator Machine;

(b) if so, whether any public sector
undertaking has come forward to manufac-
ture the machine on commercial basis-

(c) it so, the details thereof;

(d) the other notable agro-electronic
instruments developed by the CSIO; in the
recent years; and

(e} whether the Punjab Tractors Ltd.
(PIL) has started commercial production of
Driver Relexes Testing System (DRTS)
earlier developed by CSIO; and

(f) # so, since when?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (c). Yes, Sir. The
Medical Linear Accelerator machine was
developed by Central Scientific instruments
Origanisations (CSIO) in collaboration with
Society for Applied Micro L - tronic Engi-
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neering Research (SAMEER), Bombay and
Post Graduate Institute(PGl), Chandigarh
under a project sponsored by the Depart-
ment of Electronics(DOE). The knowhow
has been licensed by DOE for joint commer-
cialisation by a consortium of five Public
Sector Undertakings. These are:

1. Bharat Heavy Electricals Lid.,
Hardwar

2. Bharat Electonics Ltd., Ghaziabad

3. Electronic Corporationof IndialLtd.,
Hyderabad

4. Instrumentation Ltd., Kota and
5. Andrew Yule & Co., Calcutta.

(d) Agro-electronic instruments devel-
oped by CSIO in recent Years are:

- Portable digital soil salinity tester
- Field pH meter
-Instant digital salinity tester

- Specific lon Analyser (Microproc-
essor based)

{e) No, Sir.
(f) Does not arise.
[Translation]
Houses for SCe/STs

*404. SHR1RAM NARAIN BERWA: Will
the Minister of URBAN DEVELOPMENT be
pleased 1o state:

(a) the number of houses constructed
by HUDCO and other agencies for providing
accommodation in rural areas in various
States during the last three years;

DECEMBER 18, 1991

Written Answers 60

(b) whether any other housing scheme
apart from ‘Antyodaya’ and ‘Indira Avas
Yojna'for Scheduled Castes and Scheduled
Tribes in rural areas is under consideration
of the Government; and

(c) it so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMAT! SHEILA KAUL): (a)
HUDCO is not directly involved in the con-
struction of houses in rural areas. However,
it provides loan assistance to public housing
agencies and other eligible institutions for
the construction and upgradation of houses
for different sections of rural population, with
particular emphasis on the needs of the
landless poor. it has sanctioned during the
last three years loans for the construction of
671297 dwelling units in various States and
under the central scheme of Iindira Awas
Yojana, under which grants, are provided to
State Governments for the construction of
houses for Scheduled Castes and Sched-
uled Tribes, 490482 houses were constructed
in the last three years. Under the 20 point
programme, construction assistance was
provided by State Governments during
Seventh Plan period 1o 22.55 lakh families.

(b) and (c) No such scheme is under
consideration of the Government.

[English]
Co-operative Movement in indus-
trial Sector

*405. SHRI SUDHIR SAWANT: Will the
PRIME MINISTER be pleased to state:

(a) whaether the Government have any
proposal 10 encourage cooperative move-
ment in the industrial sector;

(b) whether any study has been con-
ducted to assess the employment genera-
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tion potential of the cooperative industrial
movement in rural areas;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) Government have always
encouraged cooperatives in the industrial
sector. As a result of such continuous en-
couragement, industrial cooperatives are
playing a significant role in proessing of
various agricultural products like sugarcane,
cotton, milk, fruits and vegetable. Govern-
ment also encourage cooperatives in devel-
opment of traditional crafts and industries
like handlooms, handicrafts, khadi and other
village industries. The National Cooperative
Development Corporation alone has so far
provided a sum of Rs. 838.09 crores for
promoting cooperatives in agro-processings.
Again, National Bank for Agriculture and
Rural Development (NABARD) has provided
a sum of Rs. 324 crores to the handioom
cooperatives during the year 1990-91. KVIC
has also financed more than 25,000 Co-
operative societies.

(b) No such study has been conducted
by this Department.

{c) In view of (b) above, this does not
arise.

(d) Government are striving to promote
industry in rural areas for a number of rea-
sons including employment generation.
Some studies have also been conducted in
this behalf. However, a separate study of the
type mentioned in (b) above has not been
considered necessary.

lilegal and Unauthorised construction
of Houses
4292. SHRI RAJNATH SONKAR
SHASTRI:Will the Minister of URBAN DE-
VELOPMENT be pleased 1o state:
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(a) the details of illegal and unauthor-
ised constructed houses in Delhi demolised
during the las six months;

(b) the details as to how these house
have come up and the reasons why no initial
action has taken against their construction;

(c) whether there is any proposal to
punish the authorities responsible for the
lapses; and

(d) the steps perposed to be taken to
teal with remaining unauthorisedly con-
structed houses in Delhi. .

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (d). It is
reported that 273 and 103 houses con-
structed unauthorisedly (as per attached
Statement) were demolished during last six
months by Delhi Development Authority and
Municipal Corporation of Delhi respectively.
Necessary departmental action is taken by
these agencies against the concerned offi-
cial where instances of negligance or con-
nivance come to notice. Instructions have
been issued to deal firmly with all cases of
unauthorised construction.

STATEMENT

Details of Houses Constructed
Unauthorised by and Demolished by
M.C.D. During he last six months and DDA
during the period 1/4/90 to 30/9/91

M.CD.

City Zone 4
Civil Lines Zone 7
Shadra Zone 8
Sadar Paharganj Zone 5
Karol Bagh Zone 4
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MeD.

South Zone 18
Hajzigarh Z.one 2
Nareia Zona 26
Kohini Zone 29
DDA

Central Zone » 3
West Zone 35
Hohini Zone 113
North Zone 12
East Zone 88
Sout West Zone 22

Work done by BHEL

4202, SHRI GOVINDA CHANDRA
MIUUNC/AWIE the PRIME MINISTER be
pleased to state:

{z} whether due to poar guaiity of work
done by BHEL at Tenughat Thermai Powar
Project, Lalpania Dist., Bokaro, the struc-
iures of {1} Cement shed {2} C.W.Duct (3)
M.C.C. Room (4) Boundry Wall from coor-
dunate 15A+6/18B+50failed and claims have
been taken from insurance company;

{b}) the details of various complaints
made by GM, TVNL to BHEL in this
regard;

{c) the details of enquiries ordered into
the matter and the findings thereof; and

(d) the details of disciplinary action taken
against those found guilty?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR! PK
THUNGON): (a} to (d). No structure failed
due to poor quality of work. However, Insur-
ance claims have been lodged in respect of
following structures which failed due 1o rea-
sons given below:

- Cement Storage shed

One Gable end walls of temporary
cement storage shed which was under con-
struction, collapsed due to cyclone at site.

C.W.Duct

There is only one case of earth caving
due to heavy rain as C.W. Duct was con-
structed in filled-up area.

Motor control Centre(M.C.C.)

Some cracks developed in this buiiding
due to uneven sattiement of soil.

Boundry wali

A portion of the boundry waii collapsed
due to accumulation of water. A lefter was
received from GM, TVNL regarding collapse
of the boundry wali. The matter was joinily
investigated by BHEL and TVNL engineers.
It was established that the coliapse was due
to water thrust and not due to poor quality of
work.

In view of above no disciplinary action is
calied for.

List of plots sent by DDA to MCD
Regarding Unauthorised
Constructions

4294 SHR! ARJUNvSINGH YADAV:Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether DDA had forwarded a list of



65 Wniten Answers

plots to the MCD where unauthorised con-
struction had been-cairied out;

{b) if so, the detaiis thereof and the
action taken in this regard;

(c) whether the officials responsibie for
this have been identified and booked under
the rules; if not, the reasons thereof;

{(d) whether the buildersbuyers are
converting residential areas into commercial
complexes; and

(e) if so, the details thereof and the
stops taken to demolish such complexes; if
not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

{b) Municipa! Corporation of Delhi has
reported that a list of 28 properties of Chi-
tranjan Park was received from Delhi Devel-
opment Authority. Action has aiready been
initiated by the M.C.D. against the propetties
involved in unauthorised constructions.

{c) Does not arise in view of reply to part
(b} above.

(d) and {e). Municipal Corporation of
Delhi has reporned that some builders have
been converting residential buildings into
Commercial complexes by carrying out
unauthorised additior s/alierations. However,
no such survey has been carried out by the
MCD. Action is taken against the builders for
carrying out unauthcrised construction un-
der the DMC Act as soon as these are
detected.

Night Shelters
4295. SHRI JEEWAN SHARMA: Wili

the Minister of URBAN DEVELOPMENT be
pleased to state:
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{a) whether the atiention oi the Govern-
ment has been drawn to the news-item
captioned ‘CAG assails DDA failure to build
enough night sheliers’ appearing in the
Hindustan Times of September 3, 1991;

{b) if so, the reasons for constructing
less number of night shelters and diversion
of the funds for other purposes; and

(c) the number of night shelters io be
constructed during 1982 and the progress
made so far in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir

(b) Slum Wng of Delhi Developsrent
Authoity has reported that it constructed 20
units of Night Shelters, and not 15 units as
mentioned in the Audit Report, against the
original target cf 25 units. The remaining
units could not be consiructed due io resis-
tance from the land owring agancies wid
neighbourhbod populaticn. 2easons inr di-
version of funds are being asceriained and
will be laid on the Table of tha Sebha.

{c) Against the target of compistion ot
one Night Shalter and initiating acticn for
constructing two buildings of Night shelters
during.the vear 1991-92, Slum Wing has
reported that construction work of one Nighi
Shelter near Jama Masjid is in advance
stage and afforts ara being made to procure
fand for the buildings of four Night shelters in
East and West Delhi.

Silk Garments produced by KVIC

4296. SHRIRAM NAIK:Wili the PRIME
MINISTER be pleased to state: '

(a) whether the attention of the Govern-
ment has been invited to the news-item
captioned "KVIC programmes to be market
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oriented” appearing in the Times of India,
Bombay October 18, 1991;

(b) if so, which are the projects for which
help is sought from corporate sectorto make
them financially more viable;

(c) the names of six places where large
sums have been spent on setting up sik
production farms and the amount spent on
each fam;

(d) the details of Plan to produce and
market silkk garments prepared by the Khadi
and Village Industries Commission before
commencement of these farms;

(e) the profitsAosses made by these
farms during 1988-89, 1989-90 and 1990-
91; and

(f) the reasons for the losses and the
steps taken to check the same?

THE MINISTER OF STATE IN THE
MINISTRY Of INDUSTRY (PROF. P..
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KURIEN): (a) Yes, Sir.

(b) No help has been sought from cor-
porate sector by KVIC for any specific iden-
tified project. However, KVIC has approached
different industrial houses seeking their
support and expertise in the fermulation of
projects, in improving marketing techniques
and in modernising infrastructure facilities. it
has also approached these houses to pur-
chase village industries products and assist
in upgrading the production technology.

{c) So far no financial help has been
extended by KVIC in the establishment of
sik production farms. Infact development of
Sericulture activity under silk programme
falls under the purview of State Govern-
ments and Central Sik Board.

{d) The production and sale of silk khadi
(including Garments) under KVIC pro-
grammes during 1990-91,1991-92(antici-
pated and the target for 1992-93 is as fol-
lows:-

Production Sale
(Rs. in crores) (Rs. in crores)
1990-91 (Actual) . 51.62 36.46
1991-92 (Anticipated) 55.00 45.00
1992-93 (Target) 60.00 50.00
The share of sitk khadi garments has (a) whether any foreign assistance has
been very negligible. ben provided to the Hyderabad Metro Water.

(e) and (f) in view of Reply at (c) above,
this do not arise.
Hyderabad Metro Water Works and
Sewerage Board

4297. SHRAL J. CHOKKA RAO:Wl the
Minister of URBAN DEVELOPMENT be
pleased 10 siate:

Works and Sewarage Board for the develop-
ment of water supply and drainage system;
and

(b) i so, the details thereof and the

" terms and conditions on which the said

assistance has been provided?

THE MINISTER OF STATE N THE
MINISTRY OF URBAN. DEVELOPMENT
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(SHRI M. ARUNACHALAM): (a) and (b).
The World Bank is providing assistance for
the Hyderbad Water Supply and Sewerage
Project being implemented by the Hydera-
bad Metro Water Supply and Sewarage
Board. The total quantum of Assistance is
Us $ 89.9 million out of a total project cost of
Us $ 140. 06 million (Rs. 257.06 crores). The
assistance is being made available to the
Government of Andhra Pradesh in accor-
Jence with the Government of India’s stan-
dard arrangements for developmental as-
-t nce. The project components include
additioal water supply of 300 MLD to the twin
cities of Hyderabad and Secunderbad,
strengthening of the existing water supply
and sewarage distribution system, low cost
sanitation, re-settlement rehabilitation Prog-
amme and institutional strengthening.

Rehabllitation of Jhuggi Dwellers of
Govindpuri

4298. SHRI SANAT KUMAR MANDAL :
Willthe Minister of URBAN DEVELOPMENT
be pleased to state

(a) whother the attention of the Govem-
ment has been invited to the news item
‘Sharks move in’ appearing in the Sunday
Observer, New Delhi dated November 17-
23, 1991 regarding rehabilitation of jhuggi
dwellers of Govindpuri, New Delhi;

(b) whether the local real Estate Agents
have seized this opportunity to buy the land
of the jhuggi dwellers in the wake of the fire
which razed hundreds of hutments to ground
in Govindpuri; and
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(c) if so, the action the Government
have taken or propose to take to prevant
such Estate Acents to mint money by selling
off the land at exhorbitant prices and to
rehabilitate these jhuggi dwellers?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) and (c). The title of the land vests
with Delhi Development Authority. it has
reported that the land shall be resumed after
resettlement of eligible jhuggi dwellers. The
question any land transaction does not arise
as the jhuggi dwellers possess no title or
right over this land. The jhuggi dwellers are
resettled as per the request received from
the land owning agencies for clearance of
the encroachment so that the resultant land
could be utilised for provision of project as
per master Plan.

Per Capita Plan investment in North
Eastern States

4299. DR. JAYANTA RONGPI: Wilithe
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state the
per capitaplan investment during the current
financial year in Sikkim, Meghalaya,
Nagaland, Arunachal Pradesh and the Au-
tonomous Hill Districts of Assam?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAL)): A Statement is attached.

STATEMENT

Annual Plan - 1991-92 Per Capita State Plan Outiay North-Eastem States

Name of the States Per Capita outlay (IN Rs.)
1. Sikkim 3038
2. Meghalaya 1572




71 Written Answers DECEMBER 18, 1991 Written Answers 72
Name of the States Per Capita outiay (IN Rs.)
3. Nagaland 2194
4. Arunchal Pradesh 3718
5. Autonomous Hill Districts
1540°

of Assam

Note: 1. Per Capita figures are based on 1981 Population Census.
*2. Inclusive of Special Central Assistanc under Hill Areas Development Programme.

Candidates Appeared in Civil Services
(Preliminary) Examination, 1991

4300. SHRIANAND RATNA MAURYA:
Will the PRIME MINISTER be pleased to
state:

{a) the number of candidates appeared
in the Civil Services (Preliminary) Examina-
tion, 1991, subject-wise;

(b) the number of canddates out of
them qualfied from each subject,

(c) whether any steps is being taken by
the Government to undo the loss sutfered by
the candidates due to the selection made on
the high marks in some subjects in compari-
son 1o other subjects;

(d) if sc, the details thereof; ana

(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PFRSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARE | ALVA|. (a; and (b; Iniormation
1s given in the attached Statement

{c, Nc cut off marks s fixed in any
indvidua, subject The Canddates are
admmed to the Main Examination on the
bas:s of aggregate marks secured by themin
the preliminary Examination

(d) and (e) does not arise.

List of Candidates Appeared and Qualdied Subject wise in the “ i Services Prekminary
Examination 1991

S. No. Subject
1 Agriculture
2. Botany

3 Chemustry

4 Cuwil Engineering

No of éa“n;datas

Appeared Qualihed
2165 246
3201 304
2596 242
3568 439
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Ne. of candidates

S. No. Subject Appeared Qualified
5. Commerce 5969 148
6. Economics 5256 555
7. Electrical Engineering 2236 256
8 Geography 377¢ - 526
3. Geology 976 115
19. indian Hislory 32164 3775
1 Law - 3558 3n3
12 Matheinatics 2597 186
13. Muchamcal Engineenncg 2383 72
14, Philosophy 677 56
1h Outitical Science 8729 L35
16 Phywics 4183 &9
17 Psychology 1388 167
18. sociology 5981 744
19. Zoology 3669 379
20. Statistics 573 49
21. Animal Husbandry & 375 34
Veterinary Science
22. Public Admunistration 4780 611

Cement Factorwes in Andhra Pradesh tioning in Andhra Pradesh; and

4301. SHRI DHARMABHIKSHAM: Will
the PRIME MINISTER be pleased to state: (b) the number of applications pending

for estabiishment of new cement factories
(a) the details of cement factories func-  with the Union Govermment?
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THE MINISTER OF STATE IN THE  having a total installed capacity of 9.50 lakh
MINISTRY OF INDUSTRY (PROF. P.J. tonnes are aiso reporting production.
KURIEN): (a) The details of large size ce-
ment factories functioning in AndhraPradesh (b) Cement Industry has been de-li-
are given in the attached statement. censed. As such, at present, no application

for starting of new cement factories is re-

In additiontothis, 16 mini-cementplants  quired to be made to the Union Government.
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Issue of Letter of Intent

4302. SHRI K. PRADHANI: Will the
PRIME MINISTER be pleased to-state:

(a) whether the State Government of
Orissa has approached the Union Govemn-
ment regarding the pioposal for issuing of
Letter of Intentin favour or Industrial Promo-
tion & Investment Corporation of Orissa
Limnted to be located at Paradeep;

(b) whether the State Government have
also intimated to the Union Govemment
regarding the availability of basic infrastruc-
ture facilties; and

(c) ¢ so, the reaction of the Government
regardingthis project inthe State of Orissain
so far as the question of issuing the Letter of
intent 1s concemed?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J
KURIEN): (a) No, Sir

(b) and {c) Question does not anse.
[ Transtation}
issue ot Trade Licances

4303. SHRI LALIT ORAON: Will the
PRIME MINISTER be ploased to state:

(a) whether the number of trade licences
for setting up smallindustrias being issuedto
Chakma people of Arunchal Pradesh s
negligible as compared to the number of
such licences issued 1o other people of the
State; and

(b) # so, the trade licences issued to the
Chakma people of Arunachal Pradesh dur-
ing the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
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KURIEN): 1a) No trade licences are required
for setting up of smali industries any where in
the country.

(b) Does not arise
[English]

Proceedings against DDA Employees

4304. SHRI VISHWANATH SHASTRI:
Willthe Minister of URBAN DEVEL OPMENT
be pleased to state:

(a) whether the three Member Commit-
tee which went into the Causes of Cholera
epidemic in Delh: during 19868 indicted cer-
tain officials of Dethi Development Authority,

(b) if so, the particulars thereof,

(c) whether disciplinary proceedings had
been initiated against the eming officials; f
s0, the details thereof,

(d) whether a number of emng officials
were given promotions despite disciplinary
proceedings pending against them: and

(e) if so, the ustification thereat?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (e) The
information is being collected and will be laid
on the Table of the House

Local Trading Activities

4305. SHRIK V THANGKABALU: Wili
the PRIME MINISTER be pleased to state:

(a) whether the Govermmment have al-
lowed approval for trading activibes locally
as per the New Industrial Policy; and

(b) i so, the details ot the guidelines
issued in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) and (b). Under the new Indus-
trial Policy announced by the Government
on 24th July, 1991, foreign equity holding
upto 51% equity will be allowed in trading
companies primarily engaged in export ac-
tivities. While the thrust would be on export
activities, such trading houes shall be at par
with domestic trading and export houses in
accordance with Import-Export Policy.

Loss incurred by CCl

4306. SHRI PIUS TIRKEY: Will the
PRIME MINISTER be pleased to state:

(a) whether the Cement Corporation of
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India is running in loss for the last three
years;

(b) it so, the details of the loss incurred
in the last three years, year-wise;

(c) the reason for the loss suffered;

(d) if not, the details of the profit made in
the last three years; and

(e) the detail of the new projects pro-
posed by Cement Corporation of india?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK.
THUNGON): (a) and (b). The year-wise
details of the losses incurred during the last
three years are as under:-

(Rs. in crores)

Year Net Profit/(Loss) Cash Profit/(Loss)
1988-89 (46.63) (22.22))
1989-90 (62.88) (33.74)
1990-91 (29.33) 12.14
(c) and (d). The losses are mainly due to Products Oriented Industries

inadequate infrastructure facilities, substan-
tial increase in the input costs, low capacity
utilisation etc.

(e) The Company has proposed the
following new projects inthe revised 8th Plan
proposals.:-

i) Bokajan Expansion Project;

ii) Rajban Expansion Project;

ui) Mandhar Expansion with Conver-
sion;

wv) New 1 milion tonne project.

4307.SHRI. V. SREENIVASAPRASAD:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have iden-
tified some products-oriented industries to
be set up during the next Five Year Plan in
both private sectors as well as in Public
sectors after the changed industrial climate;

(b) whether the Government have also .
sel out programmes for foreign collabora-
tons in centain industrial fields of activities
and developments;

(c) whether any decision has beentaken
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to identify their locations remove regional
imbalances; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) to (d) As per the Statement on
Industrial Policy tabled in both Houses of
Parliament on 24.7.91, eight specific indus-
tries have been reserved for the Public Sector.
The requirement of the industnal licensing
has been done away with for all industnial
projects except for a short list of 18 indus-
tnies. Since licensing requirement has been
done away with, 1t is for the entrepreneur to
decide the location of his unit on techno-
economic consideration. Annex. Il of the
Statement lists the high prionty industnes
which are eligible for automatic approval ior
direct foreign investment upto 51% of the
equity

Converision of lease Hold Lands into
Free Hold Lands
4308 PROF. K.V. THOMAS:
SMT. MARAGATHAM CHAN-
DRASEKHAR.
DR. LAKMINARAYAN PAN-
DEYA-
SHRIGIRIDHARILAL BHARA-
GAVA-

Will the Minister of URBAN DEVELOP-
MENT be pleased to state the time by which
the Land and Development Office propose
to 1ssue dnli or detailed Instructions regard-
ing conversion of the lease hold lands into
free hold lands in Del?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): Persuant to
the orders for conversion of lease hold nghts
to free hold in respect of plots upto the size
of 500 sq. mtr., DDA flats and flats and flats
built up by Group Housing Societies on lands
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leased by Delhi Development Authority,
certainissues have arisen including the scope
coverage and detailed modalities for imple-
menting these orders. The matter is under
consideration of the Government.

Gas Cracker Industry in Assam

4309. SHRI UDDHAB BARMAN" Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

(a) whether the State Government of
Assam has submitted any proposal to the
Planning Commission to establish Gas
Cracker Industry in Assam;

(b) if so, when the proposal was sent;

(c) whether the proposal has been
approved; and

(d) the name of the co-promoters of ths
industry?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H R.
BHARDWAD): (a) to (c). Letter of intent has
already been granted to the Assam State
Industrial Development Corporation for a
Gas cracker Complex.

(b) According to the information pro-
vided by the State Government of Assam,
Co-promoters have not yet been dentified.

Sick Industrial Units

4310. SHRIHARADHAN ROY:
* SHRI UDDHAB BARMAN-

Will the PRIME MINISTER be pleased
to state: .

.

(a) the total number of sick industrial
unts in the country;
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) the number of units which have been
° closed,

{c) the number of workers in these sick
untts;

() the nunber of the sick units, State-
wrse: and

{e) the catenory of sick units, size-wise,
as per the riumber of workers employed,
whether small scale, madium or large?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
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KURIEN): (a) 10 (e). Reserve Bank ot India
compiles data on sick industrial units as-
sisted by banks in the country. As per the
latest RBI data (end of September, 1989),
1,86,441 industriai unts in the small scale
sector and 1,419 industnal units in the Non-
small scale sector ware sick in the country.
State-wise data on the sick industrial units in
the smali scale and Non-small Scale catago-
ries are given in the attached statement

Information regarding number of work-
ars in the sick units s not centrally main-
tained.

STATEMENT

Statewise Jati 00 Non-SS1 and SSi sick industnial unas as at the end of September, 1989

SINc. States’/Union Termitones  No. of Non-SSI sick units  No. of SSI sick units

i Assam
2 Meghalaya
3. Bihar
4 A & N Island
5 Arunchal Pradash
6 West Bengal
7 Nagaland
8. Manipur
9. Onssa
10. Skkm
11. Tnpura
12. Uttar Pradesh

13. Delhi

o o

8 5546
1 86
42 5250
1 21
26

182 25,648
- a3

. 1 220
21 4 486
. 70

. 423
]2 24,401

27 4,260
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SILNo. States/Union Territories  No. of Non-SSl sick units No. of SSI sick units
14. Punjab 29 4,467
15. Haryana 46 2,179
16. Chandigarh 22 276
17. Jammu & Kashmir 1 1,806
18. Himachal 12 952
19. Rajasthan 44 11,925
20. Gujarat 154 €,320
21 Maharashtra 321 14,497
22. Goa 15 853
23. Daman & D 1 5
24 Dadra & Nagar Haveli 1 8
25. Madhya Pradesh 47 14,675
26. Andhra Pradesh 121 21,461
27. Karnataka 77 8,318
28. Tamil Nadu 130 10,105
29. Kerala 31 17,021
30. Pondicherry 3 121
Total 1,419 1,86,441
Amount spent on setting up of indus- (b) the amount proposed to be spent for
tries the setting up of small village industries in

the States during same peiod?

4311. SHRI B. DEVARAJAN: Will the

PRIME MINISTER be pleased to state:

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ

(a) the amount allocated for the seting  KURIEN): (a) and (b). The Planning com-
up of medium and large scale industnes  mission provides Central assistance to the
dunng currentfinancial year, State-wise;and  States/Union Territories in the form of biock
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loans and grants to finance their Annual  ning Commission for the industnes sector in
Plans which also includes allocation for in- the Annual Plan of States/UTs (1991-92) are
dustries The outlays approved by the Plan-  detailed below in the Statements | and I

STATEMENT-|
(Rs n Lakhs)
S No  States/Union Territories Annual Plan 1991 92
Approval outlays
1 Andhra Pradesh 1843 00
2 Arunchal Prasesh 220 00
3 Assam 4295 00
4 Bihar 6415 00
5 Goa 500 00
6 Guiarat 2716 00
7 . Haryana 778 00
8 Himachal Pradesh 450 00
9 Jammu & Kashmir 1278 00
10 Karnataka 3926 00
11 Kerala 5100 00
12 Magdhya Pradesh 3630 00
13 Maharashtra 508~ 00
14 Manipur 374 00
15 Meghaiaya 407 00
16 Mizoram 85 00
7 Nagaland 400 00
18 Onssa 2872 00

19 Punjab 2976 00

P
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(Rs. in Lakhs)

S.No. States/Union Territories . Annual Plan 1991-92
Approval outlays
20. Rajasthan 3150.00
21 Sikkim 225.00
22 Tamil Nadu 5832.00
23 Tnpura 743.00
24 Uttar Pradesh 64:‘:0 00
25. West Bengal 16260 00
26 Andaman & Nicobar Island 000
27 Chandigarh 4.00
28 Dadra 100.00
29 Daman & Dw 126 00
30 Delh 110 00
31 Ladshadweep 000
32 Pondichery 595 00
STATEMENT-Il

(Rs in Lakhs)

SNo  States/Union Territores OUTLAY 1931-32

; o Andhra Pradesh I 20;—0—05_ o
2. Arunchal Prasesh 2653.00

3 Assam 2040.00

4 Bihar 3000 00

S. Goa 400.00
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(Rs. in Lakhs)
SNo  States/Union Territories OUTLAY 1991-92
6 Guarat 8021.00
: Haryana 1191.00
8 Himachal Pradesh 709.00
9. Jammu & Kashmir 2073.00
1o Kamataka 5671.00
11. Kerala 2315.00
12 Madhya Pradesh 5322.00
13. Maharashtra 3850.00
1 Manipur 512.00
15. * Meghalaya 236.00
e Mizoram 740.00
17. Nagaland 1058.00
18. Orissa 1853.00
19 Punjab 3424.00
2 Rajasthan 2460.00
21. Skdign 175.00
2 Tamil Nadu 4714.00
2. Trpura 700.00
24 Unar Pradesh 4436.00
= West Bongal 3255.00
26. Andaman & Nicobar island 138.00
27. Chandigarh and Nagar Havali 67.00

@,
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(Rs. in Lakhs)
S.No. States/Union Territories OUTLAY 1991-92
28. Dadra 41.00
29. Daman & Div 9.00
30. Delhi 890.00
31. Ladshadweep 48.00
32. Pondichery 458.00

investment In Public Sector Undertak-
ings in Madhya Pradesh

4312. SHRI PARASRAM BHARDWAJ:
Will the PRIME MINISTER be pleased 1o
state:

(a) the total investment in the Union
Government Public Undertakings located in
the State of Madhya Pradesh till March,
1991,

(b) the annual production, profit/loss
accounts and alsothe number of employees
working in these undertakings; and

(c) the details of the projects located in

Madhya Pradesh wherein Union Govern-
ment propose to make new investment or
the names of such Union Government proj-
ects under implementation and by when
these projects are likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR! P.K.
THUNGON): (a) and (b). The total invest-
ment in terms of gross block in the Central
Public Sector Enterprises in the Siate of
Madhya Pradesh upto 31.3.1390 upto which
period only the information is available 1s Rs.
12,580.48 crores. Details of the profitabilty,
production, etc., of these enterpnses are as
under -

Year 1989-S0
1. Profit(+VLoss(-) (Rs. in lakhs) (-—);;66 -
2. Value of production (Value of turnover in
_ case of service enterprises) (Rs. in lakhs) 200023
3. Number of employees (in lakhs) 1.45

(c) Information is being collected and
would be laid on the table of the House.

Manutacture of Main Automatic Ex-
change

4313. SHRI ARJUN CHARAN SETHI:

Will the PRIME MINISTER be pleased to
state:

{a) whether the Government of Onssa
have approached the Umon Government for
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Industrial approval for manutacture ot Main
Automatic Exchange; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF P.J.
KURIEN): (a) and (b). One application had
been received from the Orissa State Elec-
tronics Development Corporation during
October, 1989, for the manufacture of Main
Automatic Exchange. However, after due
consideration the application was rejected in
December, 1989.

Under the New Industrial Policy an-
nounced on 24th July, 1991, this item does
not require an industrial licence.

Review of quota of Foodgrains

4315. SHRI RAM KAPSE: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government have re-
ceived a suggestion from the Prime Minister
to take a review of the existing quota of
foodgrains and its distribution;

(b) ff so, the details thereof; and

{c) the special measures {aken or pfo-
posed 10 be taken for proper distribution of
foodgrains in hilly, backward and drought
prone areas?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUION (SHRI KAMALUD-
DIN AHMED): (a) 1o (c). Allocations of
foodgrams 1o StalesA).T. - Administrations
are made on a month to month basis consid-
ennq factors ke avadabity of stocks in the
Central Pool, inter-se demands of various
states, seasonal factors eic. The Central
Government makes aflocation of foodgrains
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(rice and wheat) to state Governments and
U.T. Administrations as a whole. The ques-
tion of strengthening and streamlining of
Public Distribution systems (PDS) was dis-
cussed at the 13th meeting of the Advisory
Council on POS held in August, 1991 under
the chairmanship of Prime Minister, and in
the Chief Ministers’ Conference held in
October, 1991. it was decided to adopt an
area approach to improve the reach of the
PDS to areas covered under various Devel-
opment Programmes, viz. Desert Develop-
ment Programme (DDP), Drought Prone Area
Programme (DPAP), certain Designated Hill
Areas (DHA) and Integrated Tribal Develop-
ment Projects (ITDP). The areas have been
identified in consultation with the State
Government. State Govts. have been re-
quested to ensure availability and effective
reach of essential commodities to the people
living in these ares.

Usage of Fire Safety Measures in Public
Premises

4316. SHRIM.V. CHANDRASEKHARA
MURTHY: Will the Minister of URBAN
DEVELOPMENT be pleased to state:”

(a) whether the Government have re-
ceived repons from Central Building Re-
search institute, Rookee on the usage of
various fire safety measures in public prem-
1ses;

(b) whether the Central Building Re-
search Institute has also conducted tests of
vanous kinds of fire protection doors and
windows {0 both foregn and Indian ongin;

(c) whether the Central Building Re-
search institute has not been persuaded to
call for improved technology for manufactur-
ing varous fire protection doors and win-
dows as Indian products are found to be

deficient;

(d) whether some proposals have been
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received from the manufacturers in western
countries; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) No, Sir.
However, extensive R & D work has been
carried out in CBRI regarding the use of
various fire safety measures in public prem-
ises.

(b) and (c) As part of ts normal activi-
ties. CBRI (Central Building Research Insti-
tute) on its own, has conducted R & D work
on fire resistance tests on doors of Indian as
well as foreign ongin.

(d) No, Sir
(e) Does not arise
Export of BHEL's Products

4317 SHRIGOPI NATH GAJAPATHI
Will the PRIME MINISTER be pleased to
state

(a) whether Bharat Heavy Electricals
Lid (BHEL) has been exporting its products
10 several countnes,

(b) # so, s export performance durnng
the last three years,

(c) whether BHEL propose 1o increase
tts export to some countries dunng 1991-92
and 1992-93,

(d) i so, the details thereof; and

(e) the approximate amount of foreign
exchange expected to be earned by exports
dunng these two years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON)* (a) Yes, Sir.
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{b) The turnover of BHEL on account of
exports (Physical and Deemed) during the
last three years is given below:-

(Rs. in crores)

1988-89 1989-90 1990-91
Turnover 276 381 490
(c) Yes, Sir

(d) BHEL has planned to export tts
products to Cyprus, Malta, Malaysia and
middle Eastcountriesduring 1991-82& 1992-
93

(e) The exports by BHEL (both Physical
and Deemed) during 1991-92 and 1992-93
are expected 10 yield approximately R§ 600
Crores and Rs 700 Crores respec vely

PBX Operators Registered Employment
Exchange Daryaganj, Delhi

4318. SHR! GIRDHARI LAL BHAR-
GAVA Will the Minister of LABOUR be
pleased 1o state

(a) the number of SC’ST, MTNL trained
PBX operators registered with the Employ-
ment Exchange Daryagany, Delhiduring each
of the last three years.

{b) the number of person got employ-
ment in this trade during the above penod,

(c) whether a number of canddates of
these categones have not been sponsored
so far and

{d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR). (a) The number of
SC/ST, MTNL, PBX operators registered
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with Employment Exchange. Darygan). Delhi

during 1988-90 are as follows:

1988 - 61
1989 _ 101
1990 _ 116

(b) During the period 1988-90, 368
candidates for the above category were
sponsored against 97 notified vacancies,
but the placoment has been reported only in

respect of 1 person.

(c) and (d) Only 18 SC candidates who
have not been covered in seniority criteria
could not be sponsored during the period.
The candidates registered at Employment
Exchanges are sponsored as per their sen-
jority and suitability depending upon the
available vacancies.

Privatisation of Engineering Industry

4319. SHRISHRAVAN KUMARPATEL.:
Will the PRIME MINISTER be pleased to
state:

(a) whether over 70 per cent of the
manufacturing cost in the engineeringindus-
try. especially in the public sector is attribut-
able to the cost of matenal;

(b) # so, whether the Government pro-
pose to consider privatisation of the core-
sector public undertakings like SAIL, COAL
INDIA, STATE ELECTRICITY BOARDS, etc.
before privatisation of engineenng indus-
tries; and

(c) the policy of the Government in this
regard? -

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) No. Srr.

(b)mnm!m

(c) The Government hm no pocy to
privatise public sector enterprise at present

Water Supply Scheme in Kersia with
Spanish Ald

4320. SHRI T.J. ANJALOSE: Will the
PRIME MINISTER be pleased to state :

(a) whether there is any proposal for
introducing a water supply scheme in Cher-
thalla Taluk of Kerala with the aid of Spanish
Government; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAI H. PATEL): (a) No, Sir.

(b) Does not arise.
[ Translation)

Food Processing industries in
Rajasthan

4321. SHRI KUNJEE LAL: Will the
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state :

(a) whether the Government are provid-
ing assistance to fruit and vegetable based
industries in Rajasthan;

(b) it so, the details of the assistance
provided during each of last three years; and

(c) whether somae proposals regarding
fruit and vegetable based industries at Sawai
Madhopur, Kota, Bharatpur and Alwar dis-
tricts in Rajasthan are pending with the
Government for approval?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
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DUSTRIES (SHRIGIRIDHAR GOMANGO)
(a)to (c) Ministry of Food Processing Indus-
tnes has a number ol plan schemes under
which assistance 1s provided to the State

governments. A proposal had been recerved
from Rajasthan State Industnal Develop-
ment and irvestment Corporation Ltd , for
providing assist.mnce to undertake a study on

the status of the food processing sector in
Rajasthan. The Corporation has been ad-

vised to forward their proposal through the
State Govt No specific proposal has been
received regarding frurts and vegetable based
industries at Sawair Madhopur Kota,
Bharatpur and Alwar Distt. of Rajasthan.

(English)

Environmental Safety Norms for
Foreign Companies

4322. SHRI V. KRISHNA RAO: Will the
PRIME MINISTER be pleased to state

(a) whether the Government propose to
ensure that foreign companies permitted 1o
commence therr industnal activities in India
stick to the environmental safety norms
prescribed in their respective countries, and

(b) if so, the details thereo!?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF P.J
KURIEN) (a) and (b). Allcompanies, whether
Indian or foreign, are required to comply with
environmental safety norms as per the In-
dian Laws

[ Transiaton)

Loans given for Selt Employment
Production Units

4323 SHRI BHOGENDRA JHA" Will
the PRIME MINISTER be pleased to refer to
the reply given on September 7, 1990 to
Started Question No 432 and state .
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(a) whether the Department of Small
Scale Industnies had orfanised entrepre-
neurship camps in Madhubani and
Darbhanga distncts on 13-14 February and
15-16 February, 1991 respectively,

(b) # so, the number of persons who
have been granted loans and grants for
setting up self employment production unds
prior to and after the organisation of the sasd
camps, and

(c) the number of self employed indus-
tnahsts granted loans and grants in Madhu-
bani and Darbhanga cities which have more
than 10 thousand population?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF P.J.
KURIEN)- (a) Yes, Sir.

(b) and (c). Information not readily avail-
able and 1t 1s being collected

Government Accommodation to
Handicapped Employees of M.C.D.

4324. SHRISURYANARAYAN YADAV
Willthe Minister of URBAN DEVELOPMENT
be pleased to state

(a) the number of handicapped employ-
ees working in the Municipal Corporation of
Delht and the number of apphcatons re-
ceived for allotment of Government accom-
modation to them,

(b) the action on those apphcations
receved from handicapped employees, and

{c) the time by which the Governmaent
accommodation will be allotted to them?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM ARUNACHALAM). (a) to (c) The
information 1s being collected and will be lad
on the Table ol the House
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Studies by ITRC and CFTRI on Food
Adulteration

4325. DR. (SHRIMATI) PADMA: Will
the PRIME MINISTER be pleased to state :

(a) whether the Industrial Toxicology
Research Centre (ITRC) and the Central
Food and Toxicology Research Institute

(CFTRI) have undertaken any field studies -

on food adulteration;

(b) it so, the details thereof and the
follow-up action taken on these studies;

{c) whether ICAR and ICMR have also
been working on similar projects separately;

(d) whether an inter-institutional coordi-
nation has ever been attempted in these
areas and if so, the details thereolf;

(e) whether the Government propose to
have such a coordination in respect of eco-
health survey as announced by the ITRC to
ensure conservation of limited facilities and
broader and wader participation and applica-
tion, utdising the expertise of the various
insttutions; and

(t) # so the Jetails thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). Yes, Sir,
[TRC has undertaken two surveys on food
colour usage dunng the last two decades
The fwst survey covenng a penod of ten
years indicated indiscriminate use of non-
permitted colour in 70% of coloured eat-
ables. The second survey showed that their
use dwmintshed by over 50%. A higher use of
non-permmted colours has been noted in
rural markets. The findings have been int:-
mated to the Ministry of Health through the

DECEMBER 18, 1991

Written Answers 108

Prevention of Food Adulteration Committee.

CFTRI also undertakes analysis of
appellate food samples the results of which
are reported to DGHS for necessary action.

(c) No, Sir, the ICAR-ICMR panel has
been working in collaboration by meeting
from time to time to discuss areas of activity.
ICAR scientists take care of agricultural
aspects whereas health aspects are looked
into by the ICMR scientists.

(d) Yes, Sir, apart from the ICMR-ICAR
panel, the ICMR task force on “Monitoring
and surveillance of food contaminant haz-
ards in India” is composed of representa-
tives of the Punjab Agricultural University.
Ludhiana, the Bhagalpur University, ITRC,
Lucknow, CFTRI, Mysore, The National
Institute of Nutrition (NIN), the National Insti-
tute of Occupational Health (NIOH) and the
Central Food Laboratones at Calcutta and
Pune

(e) and (f) ITRC undertook an Eco-
Health Survey in Respect of Delhi and an
announcement about which was made on
26.11.91. The Eco-Health Survey announced
by ITRC was a laboratory programme. At
present ITRC does not have a plan for creat-
ing a collaborative set up for an Eco-Health
Survey

Foreign Investments in Hote! and
Tourism

4326 SHRI B.N REDDY Wil the
PRIME MINISTER be pleased to state

(a) whether hotel and tounsm related

industnes will be ehgible for approval for
direct loreign invastment upio 51% foreign

equty, and
(b) f s0, the details thereol?

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY (PROF PJ

KURIEN) (a) and (b) Hotel and tounsm-
related industry 1s histed in Annex il to the
Statement on Industnal Policy tabled in both
Houses of Parliament on 24th July, 1991 As
such, t is eligible for direct foreign invest-
ment upto 51% equity provided foreign equity
covers the foreign exchange requirements
for imported capntal goods, if any The ap-
proval will also be subject to the condttion
that the outflow on account of dividend pay

ments should be balanced by foreign ex-
change earnings over a period of time

[Translation]
Sugar Mills in Uttar Pradesh

4327 SHRI HARI KEWAL PRASAD
Will the Minister of FOOD be pleased to
state

(a) the tot~l number of sugar mills in
Uttar Pradesh and the number out of ther
functioning at present

(b) the number of sick sugar mills in the
state at present

(c)the annuallossof revenue as aresult
thereof,

(d) whether the Government propose to

take steps to improve the condtion of such
mills,

(e) 1t so, the expendture to be incurred
thereon and the time by which the work
would be completed, and

{f) the number of new sugar mills pro
posed to be opened in the state dunng the
Eighth Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHR! TARUN
GOGOI) {a) As on 30 9 1991, there were
105 installed sugar factones in the State of
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Uttar Pradesh, out of which 100 have, as per
latest reports raceived, started working dur-
ing the current 1991-92 crushing season

(b) Board for Industnal and Financial
Reconstruction (BIFR) have receved only
one reference fromthe State of Uttar Pradesh
in respect of Lakshmi Sugar Mills under the
provistons of the Sick Industrial Companies
(Special Provisions) Act, 1985 so far Ac
cording the BIFR, a notice for winding up of
the mill has been issued The above Act
applies to industnal companies

Information regarding sick sugar facto-
nes in the Cooperative and Public Sectors is
not maintained

{c) Since the mill s continuing its crush-
ing operations, there i1s no loss of revenue

{d) and (e) Appropnate action is being
taken by the Board for Industna! and Finan-
cial Reconstruction

{t) The number of new sugar mills to be
installed in the State of Uttar Pradesh during
the 8th Five Year Plan would depend upon
vanous factors like letters of intent/icences
issued and 1o be issued availabilty of fi
nances and machinery etc

4328 SHRI BHAGWAN SHANKAR
RAWAT Will the PRIME MINISTER be
pleased to state

{a) the number of employees whose
services are not required due to Itberal use of
computers In vanous depariments of the
Union Government and Public Undertakings
and due to the enfphasis on privatisation
under new industnal policy declared by the
Union Govenment,

(b) whether the Govermnmaent are formu
latng a Scheme to use Services of the
surplus employees,
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{c) whether the government propose 10
retrench the surplus employees in Public
Undertakings, Institutions and sick indus-
tries; and

(d)if so the number of employees likely
to be retrenched from various institutions
alongwith names of such institutions?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a)to (c). It is not the
policy of the Government to cause retrench-
ment of employees on introduction of com-
puters in the Departments of the Govemn-
ment or in Public Undertakings. Nor would
the new Industrial policy lead to dilution of
control of the Government over the Public
Sector.

(d) Does not arise.
[English}
HUDCO Schemes for Punaiur in Kerala

4329. SHRI KODIKKUNIL SURESH:
Willthe Minister of URBAN DEVELOPMENT

be pleased to state :

(a)whether there is any HUDCO scheme
for the municipality at Punalur in Kerala; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) No such
scheme has been sanctioned by HUDCO.

(b) Does not arise.

Effect of Fertiliser Plants on Flelds

4330. SHRI R. DHANUSKODI
ATHITHAN. Will the PRIME MINISTER be
pleased 0 state :
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(a) whether Government have received
reports about the tertiliser projects which are
part of ‘hazarduous industries” emitting sul-
phur dioxide fumes and sulphuric acid mists
which eftect paddy fields and forest areas;
and

(b) it so, the preventive measures taken/
proposed to be taken by the government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) and (b). Theinfor-
mation is being collected and will be laid on
the Table of the House.

Single Room Accommodation to
Bachelors

4331. SHRI G.M.C. BALAYOGI: Will
the Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether the Government have any
proposalto construct single room/hosteltype
accommodation for bachelors working in
various Central Government offices in major
cities/ towns of Andhra Pradesh; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) No, Sir,

(b) Does not arise.

Co-operative Group Housing Socleties
at Pinjrapole

4332. SHRI S.N. VEKARIA: Will the
Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether the nine Cooperative Group
Housing Societies who were aliotted land at
Pinjrapole made any developmental work
belore taking up construction of buildings;
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(b) #f so, the nature of development and
the amount spent on this account by each
Society;

(c) whether these Societies had ob-
tained the approval of DDA for the layout and
building plans for their flats; and

(d) i so, the date of submission of lay-
out, building plans and approval thereof by
DDA?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (d). The
requisite information is being collected and
will be laid on the Table of the Sabha.

Vacation of Office from Bhuwaika
Public welfare Trust in Calcutta

4333. SHRI RAJENDRA KUMAR
SHARMA: Wil the Minister of URBAN
DEVELOPMENT be pleased 10 state :

(a) whether the Government have hired
the building of Bhuwaka Public Welfare Trust
in Calcutta;

(b) whether the government have con-
structed their building in Salt Lake, Caicutta,

(c) whether the offfice of the Ministry of
Science and Technology is in the builkding of
Bhuwaka Public Welfare Trust;

(d) whether the Ministry of Science and
Technology has been asked to shift ts office
to the Government building; and

(e) the time by which the building of
Bhuwaka Public Weltare Trust will be va-
cated?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
Yes, Sk.
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{c) The office of National Atlas and
Thematic mapping organisation under the
Ministry of Science and Technology is occu-
pying the building of said Trust.

(d) Yes, sir.

(e) The building of Bhukwaka Public
Welfare Trust, Calkcutta is expected to be
vacated after two months by the organisa-
tion referred 1o in (c).

[Translation]
Shortage of Drinking Water in Dethi

4334. SHRI TEJ NARAYAN SINGH:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state :

(a) whether there is a acute shortage of
dnnking water in Indira Puri Laxmi Garden,
Rapv Garden, Jawahar Nagar, Loni Road
and Shahadra in Delhi;

(b) # so, the steps being taken by the
Government to augment the supply of drink-
ing water in these colonies; and

(c) i not, steps are being taken the
reasons therefor;

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (c). The
information is being collected and will be laid
on the Table of the Sabha.

[Engksh]

Unauthorised Occupation of NDMC
Quarters

4335. SHRI BHERU LAL MEENA: Will
the Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether at present a large number ot
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NDMEC quarters are in unauthoriso.docct‘x:
tion in the from of overstay by its retir
employees for the last three years;

(b) if so, the details thereof, category-
wise; and
(c) action the Governments propose to

take to set these quarters vacated at the
earliest?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
According NDMC the cases where retired
employees have over-stayed by 3 years are
as under;

Type | _ 19
Type Il _ 7
Type il - 1
Type IV _ 1

(c) Thecases have already Leen moved
in the Court of Estates Officer for eviction. 2
occupants each in Type | and type il and 1
occupant in Type IV have moved the court of
Addl. Distnict Judge, Delhi, against the or-
ders of the Estate Officer. One case has
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Loss incurring Undertaking which
Manufacture Chemicals and Fertilizers

4336. DR. RAVIMALLU: Wilithe PRIME
MINISTER be pleased to state :

(a) whether many of the Public Sector
undertakings and Co-operative undertak-
ings manutacturing chemicals and fertiliz-
ers, have been incurring heavy losses;

(b) if so, the names of such units indicat-
ing the losses suffered by them during the
last three years, year-wise and the correc-
tive steps taken so far; if any; and

{c) whether changes in managements
and or diversffication of product-mix has
been attempted to overcome the losses; and
if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).
The name of the public sector undertakings
manufacturing chemicals and fertilisers,
which incurred losses during the last three
years are given below:- (No co-operative
sector undertaking incurred losses)
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Thefollowing corrective steps have been

taken:-

1.

i)

v)

Limited:

Provision of oilfired boiler
and renovation of plant
and equipment;

Diversification into agro-
chemicals;

Amrangement of raw-
materials in time;

improvement of power
supply.

Fertilizer Corporation of
India, Hindustan Fertil
izer Corporation Limited
and Paradeep Phos-
phates Limited.

setting up of caplive
power plants in all the
units of Hindustan Fertil-
izer Corporation Limited,
and the Taicher unit of
Fentilizer Corporation of
India;

Assistance in arranging
for essential inputs;

DECEMBER 18, 1991

Whnitten Answers 120

by setting up butachlor and monocrotophos
plants. There is little scope for diversification
in the case of these fertilizers units. The
losses have been mainly due to technical
reasons.

Amendment to the Workmen's Com-
pensgtion Act

4337. SHRI BRAJA KISHORE TRIPA-
THY: Wilithe PRIME MINISTER be pleased
to state :

(a) whether the Government have any
proposal for amendment of Section 21 of the
Workmen's Compensation Act, 1923 in
regard to transfer of claim cases of migrant
workers to the compensation commissioner
of their native States and for enhancement of
penalty under the Inter-State Migrant Work-
men's Act, 1979; and

(b) if so, the details thereol?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) and (b). There is
a proposal for amendment of sub-section (2)
of Section 21 of the Workmen's Compensa-
tion Act, 1923. But there is no proposal for
amendment of the Inter State Migrant Work-
men's Act, 1979 for enhancement of penalty
under the Act.

Use of Trade Mark

4338. SHRI GURUDAS KAMAT: Will
the PRIME MINISTER be pleased to state :

(a) whether the Govemment propose to
change its approach for protection of indus-
trial property rights;

(b) if so, the reasons therefor;

(c) whather the Government propose to
aflow the foreign mullinationals 1o use their
own trade marks; and :
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(d) if so, the details thereof and the
number of such multinational?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF P.J.
KURIEN): (a) No, Sir.

(b) Does not arise.

(c) In keeping with the various schemes
of liberalisation announced by the Govern-
ment on 24th July, 1991 for attraction foreign
investment in India and for rapid industrial
growth, it has been decided to remove any
restriction on the use of brand nameftrade
mark, whether foreign or Indian owned, in
India provided these do not violate any stat-
ute, rules or regulations of this country.

(d) the use of trade mark is not subject
to prior approval of the Government until and
unless, in case of foreign owned trade mark,
it involves any direct or indirect considera-
tion or where the use of foreign owned trade
mark has been restricted by the Government
in any industrial or foreign collaboration
approval. Since number of foreign owned
trade marks are in usa in India under these
categories, it is not possible to indicate such
details.
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Quantities of Foodgrains Allotted to
Madhya Pradesh

4339. SHRI BARELAL JATAV: Will the
PRIME MINISTER be pleased to state :

(a) the quantities of the main commodi-
ties allotted under public distribution system
to Madhya Pradesh thereof; and

{b) the actual quantity of each com-
modities released during 1990-91;

(c) the actual quantity lifted by the
Madhya Pradesh thereof; and

(d) the quantity allocated to Madhya
Pradesh for 1991-92?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRI KAMALUD-
DIN AHMED): (a) to (c). The allocation to
and lifting by the Government of Madhya
Pradesh rice, wheat levy sugar, imported
edible oil and kerosene under the Public
Distribution system in 1990-91 is as
under:-

(in 000’ tonnes)
Commodity Quantity
Allocation lifting
1. Rit;e 278.0 172.0
2. Wheat 410.0 290.0
3. Levy Sugar 307.91
4. Imported edle oil 36.50 19.76
5. Kerosene 381.03 377.56

* lifting of levy sugar is nearly 100%
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(d) The allocation of rice. wheat, levy  th

sugar, imported edible oil and kerosene in
1991-92 (April-December, 1991) is as un-
der:

(in 000’ tonnes)

Commodity Quantity

allocated
1. Rice 278.0
2. Whet 3415
2. Levy sugar 239.08
4. Imported edible oil 2.40
5. Kerosene 280.15
[English)

Supply of Essential Goods to Tamil
Nadu

4340. SHRI C.K. KUPPUSWAMY: Will
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o PRIME MINISTER be pleased o state .

(a) the total quantum of foodgrains such
as rice, sugar, wheat, pulses, kerosene
supplied to Tamil Nadu this year upto Octo-

ber 1991;

(b) whether these are supplied every
month regularly or on quarterly basis;

(c) whether the Government have re-
vised the quantum of foodgrains supplies to
this State due to recent cyclone; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): (a) The total quantity of rice,
wheat, levy sugar, imported edible oils and
kerosene allotted to and lifted by Tamil Nadu
Government for Public Distribution System
(PDS) from January, 1991 to October, 1991
is given below:-

Commodity Total quantity (from January, 91

to October, 91 (In ‘ooo tonnes)

Allocation Lifting
Rice 7725 745.7
Wheat 300.0 174.5
Levy Sugar 232.32 *
Imported edible Oil 5.1 51
Kerosene 536.8 3222°°

Central Government does not allot
pulses to the State Governments/UT Ad-
ministrations.

(b) Allocation of essential commodities

under PDS is made on a month to month
basis taking into account factors like de-
mand from the States, availabilty of stocks
in Central Pool, inter-se requirements of
States, etc.
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(c) and (d). For the month of November,
1991, the allocations of rice, wheat, im-

. ported edible oil and levy sugar were main-

. tained more or less at the same levels as in

the month of October, 1991. the Central

" government has made an advance alloca-

tion of 26,000 tonnes of rice to the State of
Tamil Nadu in the month of December, 1991
in addition to the monthly allocation of 65,000
tonnes for December, 1991, taking into
consideration among other factors, the ef-
tects of the recent cyclone.

[ :l'ranslalion]

Reservation of Posts for Rural People
in IAS

4341. SHRI SURESHANAND SWAMI:
Will the PRIME MINISTER MxtNeased to
state :

(a) whether the Government propose
reserve 15 per cent of the posts in the Indian
Administrative Service for the people of rural
regions;

(b) f so, the details thereof; and
(c) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) No, Sur.

(b) Does not arise.

(c) Such reservation based on region
will not be constitutionally valid.

[English)

Visit of CBI Officers to Foreign
Countries
4342 SHRI SUSHIL CHANDRA
VERMA: Will the PRIME MINISTER be
pleased to state :
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(a) the number nf officers of Central
Bureau o1 Investigation visited foreign coun-
tries during the years 1989, 1990 and upto
November 1991 for investigating the cases
registered in India;

(b) the number of cases which were
investigated and in how many cases convic-
tion was obtained; and

(c) how much foreign exchange was
spent on their visits, year-wise?

THE MINISTER GF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) 14, 25 and 18 offi-
cers of Central Bureau of investigation vis-
ited foreign countries during 1989, 1990 and
upto November, 1991 respectively for inves-
tigating cases registered in India.

(b) The information ts being collected
and will be lad on the Table of the Sabha.

(c) Expenditure incurred in foreign ex-
change dunng the years 1989, 1990 and
upto November, 1991 was US $ 8423, 18932
and 11219 respectively.

Import and production of Ritampicin

4343. SHRISYED SHAHABUDDIN: Will
the PRIME MINISTER be pleased to state :

(a) the installed capacity for the produc-
tion of Rifampicin in the country and the
estimated demand;

(b) the particulars of the Rifampicin
manufacturers in the co<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>